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REPORT OF THE COMMITTEE CONSTITUTED BY MP POLLUTION CONTROL BOARD IN THE
MATTER OF OA 58/2022, AS PER THE ORDERS OF HON’BLE NGT DATED 29-08-22

1.0 Preliminary:

1.1 One Shri Milind Thakre has filed an application before Hon’ble National Green Tribunal,

1.2

13

14

Central Zone, Bhopal regarding the illegal operations of a stone crusher unit in forest land
at village Dahedi, Tehsil- Kirnapur, distt. Balaghat, which was registered as OA 58/2022 (cz)
in the registry of Hon’ble NGT. Vide its order dated 26-07-2022, Ld. NGT has formed a joint
committee consisting of Collector Balaghat, Deputy Conservator of Forest, Balaghat and
One representative of the MP Pollution Control Board with directions to visit the place and

submit the factual and action taken report within six weeKs.

As per the available records, the committee visited the said site of the stone crusher,
namely M/s Shri Tirupati Minerals (Stone Crusher) (PCB id: 75814) and its associated stone
boulder mine, namely M/s Shri Tirupati Minerals (Bolder Mine)(PCB id: 54856) on 18-8-
2022 and submitted a report before Ld. NGT. The inspection team as per the Panchnama
drawn during the inspection comprised of officer Shri Grejesh Kumar Barkade, DFO, Ms.
Nikita Mandloi, SDM, Shri Alok Jain, RO, MPPCB, Jabalpur, Shri Sohan Salame, Mining
Officer, Shri Hiralal Tekam, Revenue Inspector, Shri Gurudayal ji Turkar, Patwari and a few
other officials of various departments. The report submitted t‘refore Ld. NGT has been
signed by Dr. Girish Mishra, Collector, Balaghat, Grejesh Kumar Barkade, DFO, Balaghat,
Shri Alok Kumar Jain, Regional Officer, MPPCB, Jabalpur and Shri Sohan Salame, Mining
Officer, B;Iaghat.

Ld. NGT considered the joint report on 29-8-2022 and passed an order showing its utter
displeasure specifically towards the Regional Officer MPPCB, pointing é:ut towards his
conduct and the loss caused by him to the State Exchequer by permitting excess mining
directly or indirectly; permitting to violate environmental rules; found his report unfair and

not trustworthy and non performance of his duties sincerely, fairly and honestly.

Ld. NGT had also ordered that:
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-

“we refer the matter to the Chairman, Madhya Pradesh Pollution Control Board for
taking departmental action as per rules and as per his independent findings. So far as
the matter in this case is concerned we direct the Chairman, State Pollution Control
Board to depute two independent authorities to the rank of Regional Officer or as he
deems fit to submit the report with regard to the ‘encroachment and *quantity of
excavation from 2015 till date and to direct the authorities concerned to *calculate the
environmental compensation according to rules. The encroachment of the forest are
found at present, should be immediately removed and Forest Department should be
directed to take care of the forest land.”

1.5 Pursuant to this, MP Pollution Control Board vide its order dated 3374 dated 05-09-2022

1.6

2.0
2.1

has deputed two officers, one of the rank of Zonal Officer, Zonal Office MP Pollution
Control Board, Jabalpur and anotherholding the rank of %uperintending Engineer and Unit
Head- Mining, MP Pollution Control Board, Bhopal with the directions to submit report -

“H: ARG GAA12] ZTT GIRT 2 STI777 § GRAITAT Fe4T9% ZIRT2015 7 1397 797

HTAHHIT I TTHTT 1 71T F 679 § R9IZ gegqa 471 7 glataa w3 qradiy sfiwoo #1
HIATHT GAATE 3T 19-09-2022 #7497 &, A copy of the Board’s order dated 05-09-
2022 is placed herewith as Enclosure 1.

Based on the above backdrop, the team comprising the Zonal Officer, MPPCB Jabalpur
and Superintending Engineer MPPCB, Bhopal visited the site of the crusher & mine of M/s
Tirupati Minerals at village Dahedi, tehsil Kirnapur, distt Balaga‘ht on 13-9-22 along with
the officers of the district mining office, revenue department, forest department etc, the
names and designation of whom are as the site visit Panchnama attached as Enclosure 2.
The min:? and crusher partner Shri Atul Pathak was also present during the inspection.
Background Information:

The mine in question, M/s Tirupati Minerals (Bolder Mine) and the crusher associated
with it, M/s Tirupati Minerals (Stone Crusher) are situated at Khasra no‘466 (area 0.809
hectares) & part of khasra no. 467 (area 2.428 hectares) in an area totaling 3.327
hectares. Previously at this site, mine lease was granted to one Dinesh Devendra Agrawal
vide letter dated 20-8-2015 of the office of Collector (Mining) Balaghat for 10 years for
the mining of mineral stone (stone crusher). A copy of order dated 20-8-2015 is attached

as Enclosure 3. The Environmental Clearance for this mine for mining of 28500 m® of
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stone / year was granted by SEIAA-MP on 15-7-2015, the copy of which is attached as

Enclosure 4.

The regional office of the MPPCB at Jabalpur had thereafter granted CTE (PCB id: 54586)
to this mine on 5-11-2015 for the mining of stone bolder 28500 m3/ year. The CTO for the
mine was granted on 23-12-2015, which was renewed from time to time on 31-03-2018 &
8-08-2019. The last renewal done on 08-08-2019 was valid upto 12-10-21. Copies of the
above CTE/CTO/renewal orders are attached collectively as Enclosure 5 (colly). The last
inspecﬁon for the renewal dated 8-8-19 was undertaken on 03-08-2019 by the inspecting
officer is attached at Enclosure 6, wherein he has reported that —presently the mine is
closed, mine owner has informed, mine is not in operation, production data is uploaded,
which can be seen as nil. The mine owner Shri Dinesh Agrawal had also obtained a CTE for
the installation of a stone crusher (PCB id: 75814) at khasra no 466 & 467, 2.0 hectares on
23-02-2016, in the name of M/s Dinesh Agrawal Stone Crusher, which is attached as
Enclosure 7. The CTE was valid till 11-11-2020. No CTO was ever obtained for this stone
crusher, probably the crusher was never established by Shri Dinesh Agrawal.

The mine owner, Dinesh Agrawal later surrendered his lease before the government in
favour of Tirupati Minerals. The Collector (Mining), Balaghat allotted this lease on 10-12-
2019 in favour of M/s Tirupati Minerals for the remaining period of the lease till 11-10-_
2025. Copy of the letter dated 10-12-19 from the office of the collector (mining) is
attached herewith as Enclosure 8. The prior Environmental Clearance (EC) issued by
SEIAA-MP on 15-7-2015 was also transferred in the name of Shri Tirupati Minerals by
SEIAA-MP on 28-12-2020, a copy of which is attached as Enclosure 9. Regional officer of
MPPCB, Jabalpur, also transferred the CTO of Dinesh Agrawal bolder mine (PCB Id: 54856)
on 15-01-2021 in the name of Shri Tirupati Minerals (Bolder Mine) renewing it till 12-10-
2022. The copy of the CTO order dated 15-01-2021 is attached as Enclosure 10. Presently
the CTO for the mining operations cf Shri Tirupati Minerals (Bolder Mine) is valid till 12-
10-2022.

As per the annexure 7 in the report of the committeg submitted before Ld. NGT, the
mining officer wrote to RO on 18-08-2022 that “I @aT4 H gL ZIAT WA4<l 2021 &

Page 3 of 14



P 3339333333

)

RT3 RI I I SITITIII

y 33 X333 33IPFI3F332933

l

i FT IeqTET G 34T T471”, meaning thereby for a common man that mining of
minerals was started by the lessee from January 2021. Further in this letter it has been

mentioned that “TgaT¥ 13T a9 2021 UF a9 2022 & {7 70 Ieqma" J90r vF SHY Aq=LS

#1 o= fFeree 8-
aF. |99 IATEA (F9H1ET) ST (SAHTET) ST T [ EET

(FT)
1. |2021 |835800 . 5694.68 y | 693737 /-
2. |202 |690.00 1469.98 400000 /-

5048 7164.66 i

For a lay man’'s understanding, the above table depicts that 8358 m’ of mineral was
mined (STIT& ) in year 2021 and 690 m® was mined in year 2022. A lay man also infers
from this table that 5694.68 m® of mined mineral was dispatched ( ¥97T) (of course after
crushing in the crusher) and in the year 2021 and 1469.98 m’ was dispatched (after
crushing). This understanding is fortified from the letter from the mine owner dated 24-
08-2022 which is also attached in annexure 7. The proprietor of M/s Tirupati minerals had
informed the RO that in the year 2021 he has operated the mines, in which the crusher
was operative for 10 days, in which 5694.68 m® of stone was crushed and crusher was
operated for 7 days in year 2022, in which 1469.98 m® of stone was crushed and the same
information can be obtained from the district mining officer. The contents of these two
letters, one from the mining officer and other from the mine/ crusher ovner consolidate
the understanding that 3T9T2+ denotes the production or mined quantity of the stone
boulder from the mine, while ST denotes the dispatch quantity of the crushed mined
mineral. If one goes by this understanding of ITaT & I, the total volume of stone
crushet; & dispatched in 2021 & 2022 together comes out to be 7164.66 m® while that
mined from the mines comes out to be 9048 m’. Further as per the circular of the mining
department dated 07-01-2020, attached as Enclosure 11, the conversion factor of the
crushed bolder shall be taken as 1.41 T/m?, the weight of the crushed stone dispatched in
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yr. 2021 & 2022 will be 7164.66 x 1.41 = 10102.1746 T. The crusher capacity as obtained
from the Board’s record is 75 TPH and considering a daily operation of 10 hrs, the number
of days the crusher had to be operated to obtain this output can be calculated as
(10102.1746 T)=(75 T/hr x 10 hr/day) = 13.469 say 13.5 days.

The present inspecting team, having the above notion of ITT4H i.e. quantity of mined
minerals and Y9 i.e. the dispatch of the crushed mineral from the crusher, during the
site visit on 13-09-2022, discussed the about this issue with the mining officer, Balaghat
who was present during the inspection. The mining officer clarified that ITE is not
quantity of mined mineral rather it is quantity of mined mineral that has been crushed
and ¥9 is the dispatch of crushed mineral from the crusher. He also clarified that the
mining department does not maintain records of the stone bolder that is mined out from
the mine, rather the mined mineral that is fed to crusher represents 3912 and the
difference of ITTET and W9 is the stock of crushed mineral products that remain as
stock lying in the crusher premises. He also clarified that the royalty is levied on the
crushed material that is dispatched out of the premises, royalty is deposited lump-sum in
the advance, and as and when the crushed material is dispatched, the crusher owner has
to enter the vehicle number and the quantity in cubic meters that is being dispatched.
Royalty@ Rs. 120/ m® is automatically deducted from the advance royalty that has been
already paid and the pit pass for vehicle exit is generated. The various inspection barriers
and authorized officers including revenue & police officers can inspect the vehicle and
verify its contents- quantity wise as well as the amount of royalty paid. He also clarified
that the stone mining as per mining department rules, includes the operation of crusher
to crush the mined stones. He also told that generally the crusher has to be installed
inside the mine premises, but if the location of mine and crusher are different, royalty @
Rs 60/m? for the exit of bolder from the stone mine and remaining Rs. 60 Rs 60/m?has to
be paid once the crushed material leaves the crusher premises.

Based on the above clarification / information extended by the Mining Officer, the total
volume of the material crushed in the crusher i.e. 3TT24 is 9048 m® and accordingly the

days of operations of the stone crusher for crushing this volume can be worked out as :-

Page 5 of 14



P 3 I 33333 II3TTFI3II

)

23 IFIIFITIFIII2I

;P 33333333333

)

J

2.8

29

(9048 m’x 1.41 T/ m®) +(75 T/hr x 10 hr/day) = 17.01 days. The above method of
calculation assuming 10 hrs/day operation of the crusher has been adopted from the
report that has already been submitted by a committee constituted in the matter of OA
739 /2018 “Residents of Gram Panchayat Varahiya vs. State of MP”. Thus it can be
presumed that the stone crusher of M/s Tirupati Minerals operated for 17 days in year
2021 & 2022. »

Further after the Ld. NGT order dated 29-08-2022, the mining officer of Balaghat wrote to
the RO, MPPCB, Jabalpur on 31-08-2022, a copy of thf:- said letter is attached as Enclosure
12. The information about the 329 and Y9I has been shown as nil from year 2015 till
2020. It depicts that there was no crushing of stone bolder in these years nor any dispatch
of crushed material. From this it can also be inferred that there might have been no
crusher installation between this period. It is also mentioned in this letter that the lease
was sanctioned to Dinesh Agrawal from 12-10-2015 till 11-10-2025, which was
transferred to Shri Tirupati Minerals for the remaining perioq on 10-12-2019 and the
production of mineral (3¥0Ta) commenced from January 2021. Although, as submitted
earlier in the foregoing paras, the mining department does not keep record of the mined
materiab, it cannot be said whether or not any mining of mineral was undertaken, but it
can be inferred that in absence of any crusher to crush the boulders, mining of minerals
would not have been done. No mining- no crushing conclusion is also corroborated by the
inspection report of Enclosure 6, which was done on 03-08-2019. ¢
Thus as desired by Ld. NGT regarding quantity of excavation from 2015 till date, it can
be concluded that quantity of excavation cannot be ascertained as there is no record
maintained for the same by the Mining Department; instead record for quantity of
material crushed is maintained. As presented earlier in the foregoing paragraphs, no
cmshink was done between 2015-2020, and it can be inferred from the available record,
inspection report etc., that no excavation was also done during this period. During the
period 2021 and 2022, 9048 m’ of mined material was crushed and some stone
boulders uncrushed were found lying at the site, the quantification of which is not

possible. Hence during the period 2021 & 2022, how much mineral was actually
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excavated, can only be elaborated by the Mining department, but it can be inferred that
at least 9048 m’® of mineral has been excavated plus the excavated material lying at the
site, which may be as per visual approximation 200-300 m’. Thus the excavated
quantit;i from 2015 to 2020 stands nil and that excavated in 2021 & 2022 is between
9048 m® + 200 to 300 m’.
The site and encrochment:
The site of the industry is situated in vilage Dahedi, tehsil Kirnapur of district Balaghat at
Khasra no. 466 and khasra no. 467 (part), admeasuring 3.237 hectares for the mine and
the crusher installation. The site can be reached from Balahgat district headquarters to
Kirnapur and then a PMGSY road leads to the site situated approximately 10 km off the
Kirnapur- Lanji main road. The area is said to be naxalite affected and a 208- Kobra
settlement has also been made off Kirnapur- Lanji main road to counter the threats of
naxalites. The nearest village is Dahedi, which lies approximately 0.6 to 0.8 km west
aerially from the mine site. The co-ordinates of the site are 21%40’11.7336”N and
80°21°50.4776" E approximately. A Google earth screen shot and mobile app map
location screen shots are attached collectively at Enclosure 13 (colly.).
The mine lies on the hill slopes of a hill, where few other mines are also operative nearby.
The crusher has been located in the foot hills on a plane section of the leased land. Apart
from the leased land in khasra no. 466, & Kh. No.467 (part), the mine / crusher has also
obtained permission from the district administration for the stocking of the crushed
mineral on kh. No. 467, the area of which is 2.00 hectares. Copy of the order dated 07-01-
2022 is attached as Enclosure 14. The khasra maps showing the mine and crusher as well
as the area for storage are attached as Enclosure 15 A & 15 B. The adjoining disputed
forest land i.e. khasra No. 465 is a revenue forest, land which lies adjoining the northen
boundary of the mine/ crusher. The area of this revenue forest is 13.294 hactares. It is
registered as a “@2 ATS FT STA” in the revenue records, and its kh. no. has been marked
in the Enclosure 15 by inspecting team for the sake of brevity.
There are few trees of the local variety standing in this piece of revenue forest. There is a

kuchcha road between the boundary of the crusher / mine (Kh. no. 466 -467) and revenue
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forest khasra 465. This kuchcha road passes through kh. No. 465 and has been formed
due to the commuting of the villagers. It serves as a short cut to villages like Saleh,
Benegaon etc. The northen boundary of this khasra 465 is formed by a metalled road
which comes from Dahedi village side and leads towar:;s Saleh & Benegaon. It was also
observed that villagers have also encroached upon t_his piece of revenue forest doing
agriculture and a couple of paddy farms are also preselnt here.

It was found by the earlier committee in its repor‘c,'that encroachment to the tune of
4350 sq.ft has been noticed by the revenue officers by the crusher unit in the revenue
forest kh.no. 465 by constructing some portion of its weigh bridge, a temporary vehicle
shed, wind breaking wall etc. The revenue officials had taken measurements at that time
and established munaras to demarcate the boundary of the Kh. no. 465. During this
inspection it is found that the mine / crusher management has removed the weigh bridge,
temporary vehicle shed, wind breaking wall etc. from the kh.no?465. A kuchcha approach
road approximately 60 feet long from the metalled road to the mine / crusher entry gate,
passes tj\rough Kh. no. 465 and this approach road was also counted as encroachment.
Hnweverl' apart from this approach, the mine / crusher has no other easy right of way to
approach their premises from the metalled road.

The kh. no 465 is a big chunk of land and also touches upon that portion of kh. no. 467
where the mine / crusher management has already obtained permisgion to store its
crushed material. Munaras have been also fixed here, but it was observed that between
the line of sight of two munaras, some small quantity of crushed material is still lying and
its removal has been hampered due to the continued rains in the area. Mine / crusher
management has been instructed to remove the material at the earliest, which, although
is a small quantity, but obstructs the line of sight between two munaras and constitutes
encroachment. The revenue officials present- the patwari and revenue inspector were
also instructed to install more number of munaras so as to clearly ascertain the
boundaries of the Kh. no. 465 so that: no confusion arises any further.

It was also communicated to the inspecting team by the revenue officials that the mine

and crusher (inoperative at the time of inspection), have been installed in the allotted
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leased area of kh. no. 466 & 467(part) and no mining portion or crusher portion lies in the
encroached land. The active mining portion is far from the khasra No. 465 and crusher
portion’ is near to it. The district mining officer was also instructed to install more
munaras to clearly establish the boundaries of the allotted land. During writing of this
report, - the mining officer has forwarded certain photographs pertaining to the
installation of more munaras, the relevant photographs are attached as Enclosurem
containing photographs.

The SDO of forest department present during the inspection pointed out that the kh. no.
465 is not a forest department’s land and rather a designated revenue forest land, and
forest department do not exercise any control in revenue forest area. The designated
forest department’s forest area lies around 2.0 km away from the mine/ crusher area. He
also informed that forest department has already issued NOC letter for kh. no. 466 & 467
as they are not within 250 m from the forest compartment, copy of that letter dated 21-
07-2009 is attached as Enclosure 16.

It was also noticed by the inspecting team, that the mine lies in a hilly portion with lot of
OB of murrum and green cover of shrubs and palm trees. The mine is still in development
stage and only a small portion has been exposed for mining. The OB has been used to
make primary crusher platform and has also been dumped inside the lease boundary. The
crusher comprises of a primary crusher of 100 HP motor, 4 secondary crushers, each with
60 HP motors, two vibratory screens each equipped with 40 HP motor and 8 belts for
metal size 80 mm, 60mm, 40 mm, 20 mm, 10 mm, 06mm dust and a return belt to
primary crusher, each running through 20 HP motor. Water sprinklers have been
installed at the jaw crusher & vibratory screens and screens have been covered from 3
sides. Since the crusher was not operational, the ;.fﬁcacv of the PCEs cannot be
commented upon, but all round wind breaking wall etc has not been made. Similarly the
mine is hilly, garland drain has been made at the foothill, but it was observed that the silt
flows in the drain near the material stock area, for which gabion wall / siltation pond
needs to be made to trap the silt. It has been informed that the RO has ordered closure of

the crusher on 1-9-2022, a copy of which is attached as Enclosure 17.
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3.8 To sum up, the encroachment of 4350 sq.ft., observed earlier has been almost removed

Some material that is lying outside the stock yard boundary in khasra 465, needs to be
removed, for which instructions have been given to’the mine / crusher owner. The
crusher owner expressed his innocence in the matter that due to non clear boundary
line between his land and govt. revenue forest land, some encroachment had happened
un-intentionally, that has been removed and remaining spread of some material will be
cleared as soon as the rain permits. The removal of encroachment from the government
land is the responsibility of the district administration and they may be directed to take
suitable steps to remove encroachment that remains. The mine / crusher management
should also obtain permission from the district administration to use the approach road

that passes through kh. no. 465. \

4.0 Environmental Compensation:

4.1

4.2

Shri Tiruapti Minerals (Bolder Mines) holds a valid consent from MPPCB which is valid till
12-10-2022 (Enclosure 10). So far as mining of minerals is concerned, the mine holds a
valid CTO. On the other hand the crusher installed did not have a valid CTE for its
installation nor any CTO for stone gitti production. Still the crusher was'instalied by the
proprietor and operations were permitted by the Mining department. This fact is
undisputed, because the department has been collecting the royalty for the same. A
discussion with the mining officer revealed that stone mining as per their departmental
norms, is generally associated with the installation of stone crusher. Hence their mining
permisf;ion include the operation of a crusher. He elaborated that et Teqv FT IvEAT
2T (FT ATATIA)" is written in their office orders.

On the other hand, mining of minerals require EC, but operation of a crusher dogs not
require any EC. After EC, mine is required to obtain CTE as well as CTO from the MPPCB
and if crusher is installed it is also required to obtain CTE & CTO from MPPCB. If the
proponent so desires, he may obtain a combined CTE / CTO for both mining and stone
crushing. In the present case no CTE / CTO was obtained prior to installing / running the

crusher and mining department has not asked the proprietor to submit the copies of
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After the filing of this petition, the response from thesmining department seems to be
piece-meal; information as required, were not supplied completely in one go. The first
such reply can be traced back to their letter dated 18-8-2022 which is enclosed in the
previous committee report at Annexure VIl. Other r;:sponse was given on 31-08-2022,
which has been given place in Enclosure 12. Now a fresh response has been sent on 09-
09-2022, which is attached as Enclosure 19. A bare perusal of these three letters reveal
that the detailing of the information has increased sequentially from 18-8-2022 to 31-08-
2022 and 09-09-2022.

Now in this new letter of 09-09-2022, it has been clearly mentifned that Dinesh Agrawal
neither mined the minerals nor installed a stone crusher during his tenancy from 2015 to
2019. After taking over by the new owner in 2019, new owner also did not do anything in
year 202.0, and has started stone crushing since January 2021. The crusher operated in
the month of January 2021 till December 2021, it remained inoperative in the months Jan

2022 to June 2022 and again operated in July & August 2022,

4.7 From the production data month-wise, it cannot be said that it had operated at its full
v

4.8

capacity of 75 T/hr for 10 hours a day for all the days of a month. As per the installed
capacity, the crusher can crush 750 T of stone in a day production and 18750 T in month
of 25 days operation. On the contrary the maximum production that has been taken from
the crusher in month of June 2022 was 3120 T. It shows that the crusher never operated
at full capacity.

Hence in this backdrop, the assessment of environmental compensation stands to be a
ticklish issue. One method of assessment may be the days of operation of stone crusher
as has been worked out at para 2.6 to 2.7. Based on that, the maximum number of days
of operation of crusher are 17.01 say 17, and the EC can be calculated as under:

EC=PIxNxRxSxLF ; where:-
EC is Environmental Compensation in X | R = A factor in Rupees (%) for ECi.e. 250
Pl = Pollution Index of industrial sector i.e. 80 | § = Factor for scale of operation i.e. 0.5 for small
for Red category scale
N = Number of days of violation took place i.e. | LF = Location factor i.e. 1.0 for city / town < 1
37 million population

Hence EC can be assessed as EC = 80 x 17x 250 x0.5 x 1.0 = Rs. 1,70,000.00
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Another stringent way, when all the month-wise data of operations have been made
available now, is to consider the operations of the crusher illegal since January 2021 till
August 2022 i.e. without CTE / CTO. Thus for full one year and 8 months (till a closure
order was issued on 01-09-2022 by the RO- Enclosure 17) the crusher operated without
CTE/CTO. Based on that the days of violation for full one year of 2021 can be taken as
365 and for 8 months of the year 2022, the days of violation will be 243 days. Total days
of illegal operations without CTE & CTO comes out to be 608 days and the EC comes out
to be:

EC =80 x 608 x 250 x0.5 x 1.0 = Rs. 60, 80,000.00

As per the CPCB publication “ Report of the CPCB In-house Committee on Methodology
for Assessing Environmental Compensation and Action Plan to Utilize the Fund” of 2019,
and MPPCB order dated 04-04-2022, the minimum amount of compensation should be
Rs. 5000/ day. Accordingly for 608 days of violation the minimum amount of EC can be
worked out as under:

EC= 608 x 5000 = 30,40,000.00

Thus the EC calculation with various options have been presented in para 4.8 to 4.10. All
the EC options as may be possible, were considered and presented by the inspecting
team as mentioned in para 4.8 to 4.10. A considered decision on the imposition of EC

3
may be taken by the EC committee.

5.0 Conclusion: '

5.1

Based of the records obtaining before the inspecting team and submissions made in the

foregoing paras, following conclusions can be drawn:

5.1.1 About Encroachment: It is true that M/s Triupati Minerals has encroached upon the

Kh. no. 465, which happens to be a revenue forest land. The encroachment to the tune of

4350 sqft was found by the previous committee, which has been removed, some crushed

material stock still lies in the kh. no. 465 which need to be remgved and shifted in kh.no.

467 allotted to M/s Triupati Minerals for stocking. This removal should be accomplished

Page 13 of 14
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at the earliest, as soon as the rainy weather permits. However the responsibility lies with
the revenue department to ensure compliance. The details are discussed in Para 3.0 of
the present report.

5.1.2 Quantity of excavation from 2015 till date: From the information obtaining on
records, the excavation was not done from 2015 till 2020. It was started from January
2021 and around 9048+ 200 to 300 m® stone has been excavated as discussed under Para
2.0 of this report.

5.1.3 Calculation of environmental compensation as per rhles: The calculation of

environmental compensation as per rules considering various aspects has been presented
under Para 4.0 of the present report.

.
The compilation of site photographs taken during the site visit as well as those provided
by the mining officer are also attached at Enclosure 20. Report submitted for further

necessary action. ¥

-4 oo
. (Adesh Shrivastava) ( H.K. Shar

Superintending Engineer Zonal Officer,
MPPCB, Bhopal MPPCB, Jabalpur
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REGISTFRED

State Environment Impact Assessment Authority, M.P.
(Government of India, Ministry of Environment & Forests)

e Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5. Arera Colony
Bhopal-4620 16
visit us http://www.mpseiaa.nic.in
Tel:0755-2466970, 2466859
Fax : 0755-2462136
No: 8BS 7% /sEIAAMS
Cod b i
To,
Shri Dinesh Agrawal,
Vijaynagar, Balaghal Road Gondiya
(MH) - 441801

Sub: Case No. 2083/2014 - Prior Environmental Clearance for Stone Quarry (Opencast Manual/
Semi Mechanized Method) in an area of 3.237 ha for production capacity from 28,500 m’lyear at
Khasra no. 466, 467 at Village - Dahedi, Tehsil- Kirnapur, District- Balaghat (M P) by Shri Dinesh
Agrawal, Vijaynagar, Balaghat Road Gondiya (MH) - 441601 Tel No 8422130584

This has reference to your letter received in SEIAA office on 10,11.2014 and subsequent letiers
seeking Prior Environmental Ciearance for the above project under the EIA Notification, 2006. The
proposal has been appraised as per prescribed procedure in the light of provisions under the EIA
Notificatian, 2006 on the basis of the documents enclosed with the application viz., the
Form ~ |, Appendix-1 Mining Plan & EMP, the additicnal clarifications furnished in response to the
observations of the Stale Expert Appraisal Commitiee (SEAC) and State Environment Impact
- Assessment Authority (SEIAA) constituted by the competent Autharity.

Il. There is no National Park/Sanctuary and interstate boundary within 10 Km radius. There is no

human settiement/waterbady within 500m.distance from mining site. There is no Forest boundary
within 250 m distance from mining site

The Stone Quarry project is far productian capacity of expansion in production capacity from
28,500 mYyear The mining will be carried out by Opencast Manual/Semi Mechanized Method.
The project has been considered in accordance with the provisions of the EIA notification issued
by the Ministry of Environment & Forests vide $.0. 1533 (E), dated ‘1 4th September 2006.

Based on the information submitted, as at Para (II) above and others the State Level Environment
Impact Assessment Authority (SELAA) considered the case in its 211" mesting dtd.23.06.2015 and
decided to accept the recommendations of 183 SEAC meeling dtd. 27.04.2015.

\
Hence, Prior Envionmental Clearance is granted for Stone Quarry (Opencast Manuall Semi
Mechanized Method) in an area of 3.237 ha. for production capacily from 28,500 m /year at Khasra
no. 486, 467 at Village - Dahedi, Tehsil - Kimapur, District- Balaghat (M.P) for the lease period to Shri
Dinesh Agrawal, Vijaynagar , Balaghat Road Gondiya (MH) — 441601, subject to the compliance of

the following specific conditions as recommended by SEIAA & SEAC and subsequent standard
conditions. "

A. Specific Conditions

v,

1. PP shall not start mining activity before execution of lease agreement
The average depth of the pit shall not exceed 6.0 m. at the end of lease period.
RO, MPPCB has reporied some palm trees within the proposed mining site. PP should apply for

the permission from the competant authority to cul these trees and plant compansatory lrees as
per rules

4. Protection of fauna and flora in and naarby tha project site shall be ensured while executing “‘?.
mining aclivities,
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5. Garland draln and Mﬂamahanbeoormmdauamundma dumps to prevent and flow
from the mining site.

6. Theanmmmwardsmclamationo!mapﬂandhnuinuuwubecaniedouuhmughﬂw
ant.mwm@amnlnmmhmmw by mining department

orwukeupm.amivﬂyaﬂerhemhelsexlmbd.

puﬁinbmmrhodybedngaﬂpmpriﬂnlrhnmdandmmm
stairway,

8. ;Eahulhnreupowbhfwdiscmpancy{ifany)hthewbmmmmbyﬂnPPmsEAC&

1AA
9. Transportation of material shall be done in covered vehicles. !
10. Necassary consents shall be obitai

lle obtaining necessary consents under the
provisions of Alr / Water consents.

12. Qurtaining of site shall be dene using appropriate media.
13. The proposed plantation shouid be

plants for five years including casualty replacement,
14. Transpartation shall not be carried out through forest area. I
15. Appropriate activities shall be taken

towards the same shail be ulilized

16. PPwiHakgadequalnpucautiommnnolhmuu mydamoewmemmhunaﬂunnq
mining operations,

17. TnevalinilyolheECshdlbusp«Mepranf ElANohﬂcaﬁonsubjmmlhloﬂnwhg'
Expansion Drﬂnduniznﬁmhhmwmupa&ymnm with change in process and
orbchrulogymdmychangahpfoduct-mithpom mining unit shall require a fresh
Envimnmmcmrmqa. X ;

B. Standard Conditions

1. Controlled blasting techniques, as and when required, shall be carried out in the day time only.
2. Mining will be carried out as per the approved Mining

Plan. In case of any viclation of Mining Plan
the Environmental Clearance given by SEIAA will stand canceiied.
3. Effective safeguard measures, such as regular water

sprinkiing shall be carried out in critical

lraupmrnIuwpoﬂuﬁonmdhawmhighlawlsolpntbuhumamwmahaﬂingm
mhadhgmandalu‘mmu.

4 ’Mumlhaquarryishaniﬂymmnandwhemmepanurthahlllsal.-eadycmforqumying.
bh:nnrhllouuingshunotbedme. Iﬂsuchmu.deepuﬁnghmopembnalmmay
be preferably done.

5. Precise mining area will be jointly dmmmmbyalﬁchl:ofwnhgmmnua department
prior to mining operations for all proposals under consideration.

6. The lease hoider m#obhhnweswypnmwmbsmdmacmpamntauﬂmﬂuubrdmmi
of requisite quantity of water (surface water and groundwaler), if required for the project.

7. Parking of vehicles should not be made on public places.

8. Spar.ialMeamrushnﬂbeadopbdwmntthamrbymmmfromLh_elmpaclso‘l‘minmg

mmmmdmm@nmmnmpomumofmimrmmmumbe

crosionammanagarnmlofunmaubeundmmmn_

conwuctedatlodofdmnpsmammfmmbeing carmed to

water bodies.

7" Thupmiempmpomntwensum necessary prolection measures around the mine pit, waste
and gariand drain,

dumps

12 Topsaifnoﬁdnmdulbesmwupmpanywlmpmpetuopeandadaquateufmrdsand
shall be utilized mrmmm«awjmmmammmormm
out area.

13. Plantation programme shall be carried out as per EMP. Self sustenance of the vegetation shouid
be ensured. No tree-feiling lha!hemnehmlaasodarm'amptonlywimﬂwpmnhmnfmm
competent autharity,

20f3
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14. The vehicies transporting minerals shall be covered with a larpaulin or other suitable enclosures
sa that no dust particles / fine mmmascapemﬁngmemumofnnmdwm

15. Prqm:ﬂ:opom shanemuraappmpcmafmngumfaruwnerand drinking water for the
mine ers,

16. Persons working in dusty areas shall be provided with protective respiratory
mmumwammuammgammmwm on safely and health aspects.

: mhm~ammummmmm_

18. Amdmmﬂnmmdwmuhan be submitted by the Project Proponent to the Heads

of the Local Bodies, and Municipal Bodies, as applicable, in addition to the relevant
officers of the Government

13.Truuhm«woﬂtuwmntwmmrawwmifymmndmmaor latc an
mmmmnmmammm i :

tion,

20. Concealing faclual dluursubmiasmno!fﬂs&hbtmadala and failure to comply with any of
uaccnmurmm'meuabnmnuymuﬂh*ﬂhdmulnfmiaahaWWamamn
under the provisions of Environment (Protection) Act, 1986,

21. Any appeal against this prior environmental ciearance shal lie with

the Green Tribunal, if
necessary wrhinlparmoisodaynasmsc

ribed under Section 16 of the National Green

Endt No I SEIAA1S  Dated:
o b:1 Principal Secretary Prad

i pal , Depariment of Environment, Government of Madhya esh,

2 Member y;;acmenryt SEAC, R
. ? . Research and Development Wing Madhya Pragesh
Pollutien Control Board, Paryavaran Pansar, E-5, Arera Colony Bhopal-4620 16

Member Secretary, Madhya Pradesh Pollution Conrol Board, Paryavaran Parisar, E-
5, Arera Colony, Bhopal-462016
Collector, District Balaghat, M. P,

Divisional Forest Officer, District Balaghat, M, P.

LA. Division. Monitoring Cell, MoEF& GC, Gol, Indirs Paryavaran Bhawan, Jor Bagh
Road, New Delhi- 110 003. A -

Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran
g Bi'mmn Link Road No. 3 Ravi Shankar Nagar, Bhopal-462016

. Geology & Mining, Madhya Pradesh, 291'4\. Khanij Bhawan, Arera Hilis,
. Bhopal - 482002 ¥
) District Mining Officer, District Balaghat, M. P.
Guard file et

{Alok Nayak)
Officer-in-Charge

ooa w

~
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Consent Order ALP. Pollution € ontrol Board - Jabalpar
~ Scheme No. 5, Plot No. 455456,

. 455/456, Vijay Nagar.Jabalpur
-~ Jabalpur
- Tele : 0761- 4042780.2647878

: "VALID UP TO: CONSENTNO: CTE- | | PCBID: |
~ ! RED-SMALL ] CP-Freh 13/10/2020 33496 | 54856
A
 NO: CTE-33496/MPPCB/JBP Dated: 05/11/2015
~ To,
-~ M/s. Dinesh Agrarwal Boulder Mine,
K.H.No 466,467 P.H. 13/35 (Aera - 3.237 Het.), Vijay Nagar Gondia Maharastra,
~ City : Dahedi,
Dist : Balaghat, Tal : Kirnapur, SIDC : Not In SIDC
ﬁ
Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act.1974 under section
~ 21 of the Air (Prevention & Control of Pollution) Act.1981
Ref: Your Consent to Establish Application Receipt No. 121776 Dt. 14/10/2015 and last communication received on
- j
Dt.05/10/2015
~

> Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
L'A_pcnm‘- 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activitics at Vijay Nagar
™ Gondia Maharastra . Dahedi. Kirnapur, Balaghat, Phone No. 9326811584

~
SUBJECT TO THE FOLLOWING CONDITIONS :-
H

a. Location: Vijay Nagar Gondia Maharastra , Dahedi, Kirnapur, Balaghat. Contact No. 932681 1584
™ b. The capital investment in lakhs: 3
¢. Product & Production Capacity:
Product | CTE Qty CCA Applied
Qty Qty
Mining | 28500.0 0.00 0.00
of Cu.Meter/Year
Bolder

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

Digatally signed by SHRINIWAS
SHRINIW g
D c=IM, o=AMP POLLLTION
CONTROL BDARD,
AS ou=REGIONAL OFFICER
postaiCode=482001,
st=Madhya Pradesh,

cr=SHRINTWAS DWIVEDI
DWIVEDI &5

T 1

Printed On : 05/11/2015 Digitally Signed (Physical Signature NOT requires) Page: 1/5 1

)))))))))))))-))‘jr,)))))-))



A'b-
Ef:’_’_'_'_—' “‘% Consent Order MLP. Pollution Control Board - Jabalpur
4 A3 e ! Scheme No. 5. Plor No. 455456,
[ — | 455/456. Vijay Nagar.Jabalpur
¢ m i Jabalpur
W% Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
|. The daily quantity of trade effluent at out fall of the unit shall not exceed 0,000 KL day, and the daily quantity of sewage
at out fall of the unit shall not exceed U.000 KL/day

2. Trude Eftluent Treatment:-
The applicant shall provide compichensive etfluent treatment system as per the proposal submitted to the Board and
mainin the same properly to achieve following stundards-

pH Between 55-90 TDS Not exceed 2100 mg'l
Suspended Solids Not exceed 100 mgl Chlorides Not exceed 1000 mg/L.
BOD 3 Days 270C Nut exceed 30 mpl

cop Nut exceed 250 mp

Onl and grease Mot exceed 10 mg

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treauent - The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
16 the Board and maintzin the same properly to achieve following standards-

pil Between 35-490
Suspended Solids Not éngecd 100 mg |
B 3 Days 270C Mol eveeed 100 e |
con Not exceed 250 myg
* Ll and grease Noi exoced 10 mg.

NOX-Amb §0.0 MICROG/M3, B.O.D (3 Days 270C) 30.0 mg/

4 Any change in production capacity, process, raw martial used etc. and for any enhancement of the above prior permission
of the Board shall be ubtained. All authorized discharges shall be consistent with terms and conditions of this consent.
Facility expansions. production increases or process modifications which result new or increased discharges of pollutants
must be reported by submussion of a fresh conscnt application for prior permission of the Board

5. All treatment’control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate cifectively/efficiently to achieve compliance of the terms and conditions of this consent

6 The Consent does not authorize or approve the Construction of any physica structures or facilities or the undertaking of
any work m anv water course or within its high flood level (HFL) area

7. The spexific effluent limitanons and pollution control sysiems applicable to the discharge permitted herein are set forth as
above conditions.

8. Comprlation of Monit

1. Sumples and measurements twhen 1o meet the
volume and nature of monitored discharge.
promulgation of guidelines establishing test proc edures for the analysis of pollutants, all sampling and analytical methods
used 10 meet the monitoring requirements specified above shall conform to such guidelines unless otherwise specified
sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications and where it 1s not
specified the guidelines as per standard methods for the examination of Water and Waste latest edition of the American
Public Health Association, New York U.S.A. shall be used.

iii. The applicant shull take samples and measurement 10 meet the monthly requirements specitied above and report online

the same to the Bourd,

moniloring requirements specilied above shall be representative ol the
i1, Following

9. Recording ot hMontor
i. The applicant shall make and maintan onling records of all information resulting from monitoring activitics by this

Consent.
it. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

i1) The date, exact place and ume of sampling

(i1} The dates on which analysis were performed

(ii)Who performed the analysis”

{iv) The analytical techniques or methods used and

Printed On : 05/11/2015 Digitally Signed (Physical Signature NOT requires) Page: 2/ 5 [
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Consent Order M.P. Pollution Control Board - Jabalpur

Scheme No. 5. Plot Na. 455/456.
455/456, Vijay NagarJabalpur
Jabalpur

Tele : 0761- 4042780.2647878

(VIThe result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board. ’

11, Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities. liabilities, or penalties to which the applicant is or may be subject to clauscs.

12. Limitation of visible floating solids and foam:
During the pertod beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13, Disposal of Collected Solid

All hazardous waste/sludge shall be disposed of as per the Authorization issued under HW Rules 2008. And/other Solids
Sludges, dirt. silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to
prevent any pollutant from such materials from entering any such water Anv live fish, Shall fish or other animal collected or
trapped as a result of intake water screening or treatment may be returned to eaters body habitat,

14, Provision for Electric Power Failure
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass of Treatment Facilities

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except ; . where unavoidable to prevent loss of life or
severe property damage, or il. Where excessive storm
drainage or run off would damage any facilities necessary for compliance with the terms and conditions of this Consent.
The applicant shall immediately notify the consent issuing authorities in writing of each such diversion or byv-pass in
accordance with the procedure specified above for reporting non-compliance.

16, This consent to discharge shall expire on midnight of date of expiry. The occupier shall not discharge any effluent after
the date of expiration.

Additional Water condition:- (if any] -

)))))))))))))))‘-}I;)))))))))))p)))))))))))
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Consent Order VLE. Pollution l"unln'ul Board - .lab‘:lpur
Schenie No. 5. Plot No. 455/456.

4557456, Vijay NagarJabalpur

) Jabalpur

Tele 1 0761-4042780,2647878

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION]) ACT 1981 :-

1. The applicant shall provide comprehensive wr pullution control system consisting of control equipments as per the proposal
subniitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achicve the level of pollutants to the following standards:-

Name of section [ Capacity Stack height Control equipment to be installed P.M. SOX, NOX
Matenal Handling | = £y 0 Bag Filter.Green Bell, SPM tiE =
| = e
IStoae Crushing : : o Bug Filter,Green Belt. Hood Cover, Water SPM
L it i L Sprinkler,

3. &nbsp:

Ambient air quality at the boundary ol the industry: unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as (ollows:

v Particulate Matter (fess than 10 micron) - 100 microgram/cubic meter (PM10 mg/m3 24 hrs. basis)

5. Partieulate Matter (less thun 2.5 micron) = 60 -"= (PM235 mg/m3 24 hrs. basis)

2. sulphur Dioxide {SO2] (24 hrs. Basis) - 80 -"-

4. Nizrogen Oxides [NOx] (24 hrs, Basis) - 80 -"-

2. Carbon Monoxide [CO] (3 hrs. Basis) - 2000 -"-

4. The industry shall take adequate measures for control of noise level gencrated trom industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A0 during mght time.

5. Industry Unit shall provide with each stack port hole with safe platform of | meter width with support & spiral ladder
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

6. The industry unit shall ensure the fugitive emission of particulate matter below 600 mg m3 ata distance of 10 meter
from any source ol cmission/section/activines.

7. All other fugitive emission sources such as leakages, scepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

8. All the intemal roads shall be made pucea to control the fugitive emissions of particulate matter generated due to
wransportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages. seepages,
spilluges cte.

Addiuonal Air condition.- {if any]

Printed On : 05/1 1 2015 Digitally Signed (Physical Signaure NOT requires) Page: 4/ 5 I
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Consent Order M.P. Pollution € ontrol Board - Jabulpur
Scheme No. 5. Plot No. 455456,

4532456, Vijay NagarJabalpur

Jabalpur

Tele : 1761- 4042780, 2647878

# GENERAL CONDITIONS:

2. &nbsp;
The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon
the representation of credentials:

a. To inspect raw material stock. manufacturing processes
Board.
b. To enter pon the applicant’s premises where an effluent source is located or in which any
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under tl

Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring me

¢. To sample at reasonable times any discharge or pollutants.

)

. reactors, premises etz to perform the functions of the
records are required to
se terms and conditions of this

thod required in this Consent: or,

233333

3 This consent/authorisation is transferable, in case of change of ownership/management and addresses of new

Owner/partner/Directors/proprictor should immediately apply for the sam

)

. The issuance of this Consent does not convey any property rights in cither real or personal property or any exclusive
2 privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central. State or local laws or

™ \rcgulations.

/5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement

shall be made in such fashion that any non functioning of poliution control devices shall immediately stop electric sunply to

the producticn and shall remain tripped till such time unless the pollution control device/devices are made functional. The
all be maintained and submitted to the Board

record of electrizity consumption for running of pollution control equipment sh
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act. 1981 or Authorization
srovisions of HW (M. H & T) Rules 2008 only and does not relate to any other DepartmenV/Agencies. License

~  underthey
a5 have to be obtained by the unit separately and have to comply separately as per

required from other Department/ Agenci
/s  there Act/ Rules.

4~ 7 Balance consent/auhorisation fee. if any shall be recoverable by the Board even at a later date.

/& Theapplicant shall submit such information. forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent/authorisation

tatement for obtaining consent or compliance of consent conditions shall result in the

9. Knowingly making any false s
r Act or section 38 (g) of the Air Act.

/~  imposition of criminal penalties as provided under the section 42(g) of the Wate

™~ 10. &nbsp;
¢ N After notice and opportunity for the hearing, this consent may be medified,
in part during its term for cause including. but not limited to, the following :
(a) Violation of any terms and conditions of this Consent.
(b) Dbtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
(¢) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

suspended or revoked by the Board in wh ole or

11. On violation of any of the ebove-mentioned conditions the consent granted will auiomatically be taken as canceled and

necessary action will be initiated against the industry.

Additional ccndirtion:- (if any) :-

For and on behalf of
M_P. Polluiion Control Board

SHRINIWA e,
S DWIVEDI ==mms.

o

B
L, DR
Dame 4 haRA A e

{ Regional Officer )

Page: 5/5 |
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456.
455/456, Vijay Nagar,Jabalpur
Jabalpur

Tele : 0761- 4042780,2647878

| - | VALIDITY (A/W): 12/10/2016 SRR o e 1 s
ok e E T et el s s =SSR
-~ NO: /MPPCB/JBP Dated: 23/12/2015
~

To,
~ M/s. Dinesh Agrarwal Boulder Mine,
K.H.No 466.467 P.H. 13/35 (Aera - 3.237 Het.), Vijay Nagar Gondia Maharastra,
~ City : Dahedi.
~ Dist : Balaghat, Tal : Kienapur, SIDC : Not In SIDC
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act.1974 under section 21
ﬁ

of the Air (Prevention & Control of Pollution) Act,1981
ef: Your Consent to Operate Application Receipt No. 143240 Dt 11/12/2015 and last communication received on Dt

!

g)a\"ith reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.

The M. P. Pollution Control Board has agreed to grant consent upto 12/10/2016, subject to the fulfillment of the terms & conditions.
™ enclosed with this letter

SUBJECT TO THE FOLLOWING CONDITIONS :-

~ ;

a. Location: Khasra No. 466. 467 P. H No 13/35 Village Dahedi Teh Kiranapur, Balaghat, Contact No. 9326811584
™ b. The eapital investment in lakhs: 3
o~ ¢ Product & Production Capacity:

S R T R L _CTEQy [ CCAQy _ | Applied Qty/year |

- mining Of Boulder Y 5 N N NV T L R 28500.000 MT3 000.000 MT3
~ Fii 4 e i afene indusiev sfialf ohiein fresh coasent from the Board

The Validity of the consent is upto 12/10/2016 and has to be renewed before expiry of consent validity. Online application through
™ XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/ Authorization.
-~ Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Condituons under Water Act
* Conditions under Air Act

‘3))

* General conditions

Drgitally signed by SHRINIWAS

SHRINIWA 2R coveeorimon

CONTROL BOARD. ou~REGIONAL
OFFICER, postalCode=4B2001,

S DWIVEDI &
cn=SHRINIWAS DWIVED!

Date: 20151229 19.25:22 «05°30

Printed On ; 23/12/2015 Digitally Signed (Physical Signuture NOT requires) Page: 1/6 1
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f-.e",. ORI onsent Order M.P. Pollution Countrol Board - Jabalpur
; Mmj - Cons Scheme No. 5, Plot No. 455/456,
;.,-cwm_' , 455/456, Vijay Nagar,Jabalpur

Jabalpur
Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trad? effluent at out fall of the unit shall not exceed 0.000 KL /day. and the daily quanuty of sewage
at out 1ail of the unit shall not exceed 0.000 KL day

-

2. Trade Effluent Treatment:-
[he upphicant shall provide comprehensive effluent treatment system as per the proposal submitted 1o the Board and
maintain the same properly to achieve following standards-

ph Bewween E3-au DS Nt enceed 2100 mg L
Suspended Solids Nor exeeed 1K g ! Chtorides Not exceed 1000 mg |
LOD 3 Days 270C Not exoeed 30 mp?

oD Mot exeeed =50 e

Chland greass Nt exceed TR0

For other parameters general standards of discharge as notitied under EP Act 1986 shall be applicable.

3. Sewage Treatment ;= The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to ihe Board and maintain the same properly 10 achieve following standards-

pd Betwedn 55-040
Suspended Solids Nol ox 2eed Lo mg |
BOD 1 Days 270C Nl exaead 100 m|
<OD Nt excued 23hmg
Ll and grease Nl exoeed 1O myl.

NOX-Amb 80.0 MICROG M3, RSPM(PM10}-Aamb 00,0 MICROGM3. SO2-Amb 80.0 MICROG/M3. Suspended Solids 100.0
mg L, Chloride 1000.0 mg/l, Chemical Oxygen Demand 250.0 mg/l, B.0.D (3 Days 270C) 30.0 mg/|

4. The effluent shall b reated up to prescribed Standards and reusc in the process. for cooling and for green belt
devolvement/gardenmng within premises. Hence zero dischaige condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change i production capacity, process, raw martial used ete. and for any enhancement of the above prior permission
ol the Board shall be obtamed. All authorized discharges shall be consistent with terms and conditions of this consent.
Facility expansions, production increases or process modifications which result new or increased discharges of pollutants
must be reported by submission of a tresh consent application for prior permission of the Board

0. Al weaument'control facilities systems mstalled or used by the applicant shall be regularly mamtained in good working
order and operate effectively citiciently 1o achieve compliance of the terms and conditions of this consent

7. 1he Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work i any water course or within its high tlood level (HFL) area

. The specific effluent lmitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

4. Compilation of Monitoring

1. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge

i1 Following promulgation of guidelines establishing test proceduras for the analysis of pollutants, all sampling and
analytical methods used o meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specificd sampling and analytical methods shall contorm to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per siandard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

it. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

the same to the Board.
0. Recording of Monitoring

. The upphcant shall make and mamtan online records of 4! informauon resulting from monitoring activities by this
Corsent.

i Fhe appiicant shall record for zuch measurement of samples waken pursuant 1o the requirements of this Consent as
|LJ| (WAL
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
455/456. Vijay Nagar,Jabalpur
Jabalpur

Tele : 0761- 4042780,2647878

(1) The date. exact place and time of sampling

(if) The dates on which analysis were performed

(111)Who performed the analysis?

(iviThe analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuons monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

11. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

12. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities. or penalties to which the applicant is or may be subject to clauses.

13. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

14 Disposal of Collected Solid

All hazardous waste/sludge shall be disposed of as per the Authorization issued under HW Rules 2008, And/other Solids
Sludges. dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to
prevent any pollutant from such materials from entering any such water Any live fish. Shall fish or other animal collected or
trapped as a result of intake water screening or treatment may be returned to eaters body habitat.

I5. Provision for Electric Power Failure

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

16. Prohibition of Bypas

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

il. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issumg authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

N222232233937)23223)39)

17. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any] :-

Printed On : 23/12/2015 Digitally Signed (Physical Signature NOT requires) Page: 3/ 6 ! E
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Comnsent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 435/436,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042750,2647878

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

I. The applicant shall provide comprehensive ar pollution control system consisting of control cyquipments as per the
proposai submitted to the Board with reference 1o generation of emission and seme shall be aperated & maintained
continuously 80 as toachieve the level of pollutants to the following standards:-

2. Ambient air Gualdy at the boundary of the industry unit premises shall be monitored and reported to the Board regularly
on quarterly busis: The Ambient sur quality norms are prescribed in MoEF gazette notification no. GSR/S26(E). dated:
16 11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 microgramycubic meter (PM10 mg/m3 24 hrs. basis)

b. Parnculate Matter (less than 2.5 mieron) - 60 -"- (PM25 mg/m3 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 -"-

d. Nirogen Oxides [NOx| (24 hrs. Basis) - 80 -"-

< Carbon Monoxide [COJ (8 hrs. Basis) - 2000 -"-

3. The mdusiry shail take adequate measures for control of noise level generated from industrial activities within the
prenises less than 75 dB(A) during day time and 70 dB(A0 during night time.

+. industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder
Stepped ladder with hand rail up to monitaring platform as per specifications given in part-111'emission regulation of CPCB.
In 10 case monkey ladder shall be allowed as stack monitoring faciliry

5 The industey wint shall ensure the fugitive crmission of particulate matter below 600 microgram/ CuM at adistance of 10
meter from any source of emission section. activities.

6. Al other fugttive emission sources such as leakages, seepages, spillages ete shall be ensured to be plugged or sealed or
made arrtight 1o avoid the public nuisance.

7. The induswy/ unit shall ensure ull necessary arrangements for control of odour nuisance from the industris! actvities or
process within premises

8. All the mernal roads shall be miade pucca to control the fugitive emissions ot purticulate matter generated due to

transportation and internal movements. Good housekeeping practices shall be adopred to avoid leakages, seepages. spillages
ele

Additional Air condition:- (if any)

L4
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E:._'."‘ .; o . Consent Order ML.P. Pollution Control Board - Jabalpur
~ } - Scheme No. 5, Plot No. 455/456,
.y § S ———————— 455/456, Vijay Nagar,Jabalpur
Ty Jabalpur

Tele : 0761- 4042780.2647878

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping. etc. be disposed off scientifically so as
not to cause any nuisance/pollution, The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Serap/ Plastic packing material wood, card board, gunny begs eic Sale to authorized party/ As Per
CPCB. MoEF Guide lines.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and or their authorized representative.
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes. reactors. premises cte to perform the functions of the
Board

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent; or.

e. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable. in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the sam

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges. nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

3. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act. 1981 or Authorization
under the provisions of HW (M. H & T) Rules 2008 only and does not relaic to any other Department Agencies. License
required from other Department/Agencies have to be obtained by the unit separately and have 1o comply separately as per
there Act / Rules.

7. Balance consent/authorisation fee. if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information. forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industrv/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 Ist
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including. but not limited to, the following :

(a) Violation of any terms and conditions of this Consent,

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

{c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Printed On : 23/12/2015 Digitally Signed (Physical Signature NOT requires) Pnge: 56 1 n
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g 4 "-.‘f Consent Order MLI. Pollution Control Board - Jabalpur
;f_.._.___._:_i Scheme No. 5, Plot No. 455/456,
pe 455/456, Vijay Nagar,Jabalpur
]| e i y Nag
g I Jabalpur
g\ 1‘"& L7 ﬂ'; Tele : 0761- 4042780,2647878

Additional condition:- (if any) :-

Consent authorization as required under the  Water (Prevention & Control of Pollution) Act, 1974 |, The Air (Prevention &
Control of Pollution) Act.198 l1s granted 1o your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have (o make an application o this Board through XGN at least Six months before the date of
expiy of this consentawthonsation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of 2ffluent and gaseous emission,

For and on behalf ot
M.P. Pollution C'ontrol Board

o

CONTROL BOARD, ou=REGIONAL

OFFICER, postpl Regienttd O fTicer )
S DW I V E D l st=Madhya Pradesh,
Cn=SHRINIWAS DWIVED!

Date: 2015.12.29 19:25:59 +0530

Printed On : 23/ 122015 Digitally Signed (Physical Signature NOT requires) Page: 6/ 6 1
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Consent Order M.P. Pollution Control Board - Jabalpur

Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar,Jabalpur
‘ Jabalpur

Tele : 0761- 4042780.2647878

S il

CONSENT NO: *~* PCB ID: 54856

e . e W

VALIDITY (A/W): 12/10/2018

NO: /MPPCB/JBP

To, 2
The Occupier,

M/s. Dinesh Agrarwal Boulder Mine,

Vijay Nagar Gondia Maharastra,

Dist : Balaghat,

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 447107 Dt. 09/03/2018 and last communication received on

Dt.09/03/2018

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rulesiherein.
~==\ The M. P. Pollution Control Board has agreed to grant consent up to 12/10/2018 subject to the fulfillment of the terms & conditions.

enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: K.H.No 466,467 P.H. 13/35 (Aera - 3.237 Hct.), Village- Dahedi. Kirnapur, Balaghat
. b. The capital investment in lakhs: Rs, 3
¢. Product & Production Capacity:

Product

CTE Qty CCA Qty [ Applied Qty / year |

mining Of Boulder

28500.000 MT3 | 28500.000 MT3 | 28500.000 MT3

Note:- For anv change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 12/10/2018 and has to be renewed before expiry ot consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this ofTice 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

* General conditions

."_“\_
© omcSeniing from UIDAI P ind
. ’ 4 lea L
e-Signed On 31/03/2018 23:03: 14 SHRINIVAS DWIVEDI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # L2ZKB4PT369

Consent No:AW-53271,Validity: 12/10/2018, Outward No:15661,31/03/2018, TPAV # L2KB4PT369

Print Dt: 31/0372018

e-Signed (Physical Signature NOT requires) Page: 1 /6 1 n
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MLP. Pollution Control Board - Jabalpur

g@_!l_s;@m__m Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION] ACT 1974 :-

1. The daily quaniity of wrade effluent at out {all of the unit shall not exceed 0,000 KL/day, and the daily quantity of sewage
at out tall of the unit shall not exceed 0.000 kL day

2. brade Eiluent | reaiment:-
Ihe upplicant sholl provide comprehensive effiuent treatment system as per the proposal submitted to the Board and
mainin the same properly Lo achieve following standards-

pH Between 55-90 TDS Mot exceed

2100 mgl.
Suspendid Solids Not excedd 10U mg | Chiorides Not exceed 100U mgi,
BOW 3 Dass 2T Nt exceet 3 mg
Cod Nat escevl =imeg |
Chl aind grease Not exceed 10 mg/i

FFor other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment i~ The applicant shall provide comprehensive sewage treatment system as per the proposal submined
w the Bourd and muintain the same properly 1o achieve following standards-

pH Berween 55-90
Suspended Suolids Not eseeed mgli
BOD 3 Days 270¢ Not enceed 10 mgl
COD Not exceed 250 mgl
Unl and grease Nol exceed 10 mgl

St Water Code (Qty in kipd - Kilo Ltr per Day)| WC:6.000 WWG: 0.000  Water Source | Remark
I Duomestic Purpose = A 1000 ©  0.000 : Other 1 ]
2 Dust Suppression 5000 | 0000 | Tankers I

4. The eifluent shall be treated up 1o prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry unit premises.

3. Water meter preferubly electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water as per Water (Prevention and Control of Pollution) Cess Act 1977 for Industrial
couling/boiler feed, misie spray. process & domestic purposes and data shall be submitted online through XGN monthly
patrak/statements. | he industry/unit shall alse monitor the treated wastewater flow and report the same online through
monthly patrak./siatements.

6. Any change in proguction capacity. process, raw material used ete. and for any enhancement of the above prior
permission of'the Board shall be obwined. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility espansions. production increases or process moditications which result new or increased discharges of
pollutants must be reported by submission of' a fresh consent application for prior permission of the Board

7. All treaument control facilities/sy stems instalied or used by the applicant shall be regularly maintained in good working
order and operate effectively/efticiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work inany water course or within its high flood level (HFL j area
LR

Fhe specitic efltuent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
abuove conditions.

0. Compilation of’ Monitoring-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines estublishing test procedures for the analysis of pollutants. all sampling and

angly tical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

atherwise specificd sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

ana where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
Consent No:AW-53271,Validity: 12/10/2018, Outward No: 15661,31/03/2018, TPAV # L2KB4PT369 )

Print De: 31032018 e-Signed (Physical Signature NOT requires) Page: 2/6 1
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Consent Order M.P. Pollution Control Board - Jabalpur
e Scheme No. 5, Plot No. 455/456.

455/456, Vijay Nagar Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent,
ii. The applicant shall record for each measurement of samples taken pursuant 1o the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitering in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 vears all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmlul in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam,

15. Disposal of Collected Solid-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such
a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected or trapped as a result of intake water screening or treatment may be returned to eaters body habitat,

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant 1o maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authoritics in writing of cach such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

Consent No: AW-53271,Validity:12/10/2018, Outward No:15661,31/03/2018, TPAV # L2ZKB4PT369
Print Dt: 31/03/2018 e-Signed (Physical Signature NOT requires) Page: 3/6 I -




Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

<

-

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTI ACT 1981 :-

I. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as Lo achieve the level of pollutants to the (ollowing standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
[6/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PMI10 pg‘m3 24 hrs. basis)

h. Particulate Matier (less than 2.5 micron) - 60 ug/m3 (PM2.5 ug/m3 24 hrs. basis)

<. Sulphur Dioside |SO2| (24 hrs. Basis) - 80 ug/m3

dJ. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 ug/m3

¢. Carbon Monoxide [COJ (8 hrs. Basis) - 2000 pg/m3

=

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises fess thun 75 dB(A) during day time and 70 dB(A) during night time.

<. [ndustry /Uit shall provide with each stack port hole with safe platform of | meter width with support & spiral ladder/
Stepped ladder with hand rail up 10 monitoring platform us per specifications given in part-111 emission regulation of CPCB,
In no cuse monkey ladder shail be allowed as stack monitoring facility.

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of’
emissivn/section/activities.

6. All uther lugitive emission svurces such as leakages. seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal rouds shall be made pucca 1o control the fugitive emissions of particulate marter generated due to
trunsportation and inwrnal movements. Good housekeeping practices shall be adopted 1o avoid leakages, seepages. spillages
el

S Industry snall whe eliective sieps [or extensive tree plantation atleast in 03 rows of the local tree species with minimum

spacing o 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any] :-

Consent No:AW-53271,Validity: 12/10/2018, Outward No:15661,31/03/2018, TPAY # L2KB4PT369

Print Dt: 310372018 e-Signed (Physical Signature NOT requires) Page: 4/6 I
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Consent Order M.P. Pollution Control Board - Jabalpur

= Scheme No. 5. Plot No. 455/456.

— e — 455/456. Vijay Nagar.Jabalpur

o Jabalpur

QW Tele : 0761- 4042780,2647878
GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping. etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal o dumping
site. 1f required.

Non_ _I-Imrdnus Solid wastes:-

Type of waste PN _Qu;nmllv Disposal
'Scrap/ Plastic packing matenal wood, card board. gunny begs etc Sale to authorized party/As Per CPCB
MoEF Guide lines / Others

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative.
upon the representation of credentials:

a. To inspect raw material stock. manufacturing processes. reactors. premises eic 1o perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or.

c. To sample at reasonable times any discharge or pollutants,

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses ol new
Owner/partner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central. State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell. headed by senior officer ol the unit Tor reporting the
environmental compliances. The industry/ Unit shall submit environmental statement tor the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified. suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. d

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. DOn violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry .

Consent No:AW-53271,Validity: 12/10/2018, Outward No: 15661.31/03/2018, TPAV # L2ZKB4PT369
Print Dt: 31/03/2018 e-Signed (Physical Signature NOT requires) Page: /6 i C |




M.P. Pollution Control Board - Jabalpur

QQP_S"LM. Scheme No. 5, Plot No. 455/456,
455/456, Vijay NagarJabalpur

Jabalpur

Tele : 0761- 4042780,2647878

ddditional condition.- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 |, The Air {Prevention &
Control of Pollution) Act.1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consenvauthorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of eflluent and gaseous emission,

For and on behalr of
MLP. Pollution Control Board

( Regional Officer )

LY

(Epriveds

e-Signed On 31/03/2018 23:03: 14 SHRINIVAS DWIVEDI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # LAKB4PT 369

Consent No: AW-5327 L Validity: 1 2/10/2018, Qutward No:15661.31/03/2018, TPAV # L2ZKB4PT369
Print Dtz 31032018 eNigned (Physical Signature NO I requires) Page: 6/ 6 1
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: }": i:\' Consent Order ALP. Pollution Control Board - Jabalpur
¥ b % Scheme No. 5, Plot No. 455/456,
S 455/456, Vijay Nagar.labalpur
N~ Jabalpur
st Yo vl Sl P
RN A Tele : 0761- 4042780,2647878
R = e e + 9
RED-S5MALL | | CCA-Renewal ‘ | CONSENT NO: ** | PCE ID: 54856
(A_“:irlm:ﬂmmt]ll} Consent No: AW-68419

To.
The Occupier,

M/s. Dinesh Agrarwal Boulder Mine,
Village-Dahedi Tehsil-Kirnapur
Dist : Balaghat,

Subject: Gram of Consent to Operate under section 23 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your Consent to Operate Application Receipt No. 857326 Dt, 28/06 2019 and last communication received on
Dt.26/06.2019

With reference to vour above application for consent to operate has been considered under the aforesaid Acts and existing
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 12/11/2021 subject to the fulfillment of the
terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: K.H.No 466,467 P.H. 13/35 (Aera - 3.237 Hcl.), Village- Dahedi. Tehsil- Kimapur, Dist-Balaghat
b. The capital investment in lakhs: Rs. 3
¢. Product & Production Capacity:
Product Qty / year
Mining of Bolders 28500.000 MT3

The Validity of the consent is up to 12/10/2021 and has to be renewed hefore expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this officc 6 months before expiry of the
consent/Authorization, Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when
required.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act

L)

* General conditions

)’)))))))))y))')_)))))))))
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A Mg
e-Signed On 08/08/2019 14:53:28 PUSHPENDRA SINGH

M Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # V40VISG33S
~
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-

M.P. Pollution Control Board - Jabalpur

Schieme No. 5, Plot No. 455/456,

L s 455/456. Vijay NagarJabalpur
e Jabalpur
-‘%F‘fﬁ- Tele : 0761- 4042780.2647878

ONDITIONS PER ING TO WATER (PRE 1 & CONT. POLLUTION} ACT 1974 :-

1. The danly cquantity of wade efMuent at ot fall of the unit shall not exceed 0.000 KL:day, and the daily quantity of sewage
at out a1l of the wut shall not exceed (0.000 KL/day

2. Trade Eiftluent Treatment:-
The applicant shal! provide comprehensive effluent treatment system as per the proposal submitted to the Board and
mamtain the sine properly to aclieve [ollowing standards-

pH Jatween SEo0h ™s Nut enceed 2100 miged
Suspanded Solids ol exesad M mge | Chlonides ol enceetd F OO0 el
B0 Days 27 € ol sl g |

ol sl e T3:ime

Qi dnd groasc vl eveoed 10 mg |

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

*. Sewage Treatment - T'he applicant shall provide comprehensive sewage treatiment system as per the proposal submitted
(v the Board and muntain the same properly 1o achieve following standards-

pH Between 5580
Suspencda Salids Nat exceed {0 sl
BOD: Davs 2?7 C Mot enceed el
oD Not eneced 250 mgl
il and griase Nut excecd o mel

Sr_ Water Code (Qty in kipd - Kilo Lir per Day) WC: 6000 WWG:0.000  Water Source Remark

I Domestic Purpose Looo 0.000 Other
2 Dust Suppression .00 01,000 Tankers

+. Lie eltluent shall be treated up (o prescribed Stindards and reuse in tha process, for cooling and for green belt
devolvement gardening within premises Hence zero discharge condition shall be pructiced. In no case wreated elfluent shall
be discharged outside of industry‘umt premises.

5. Water meter preferably electromagnenic ulirasonic type with digital Mlow recording facilities shull be installed separately
for category wise consumption of water for Industnial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also momtor the treated
wastewater flow and report the same online through mouthly patrak/statements.

6. Any change in production capagity, process, raw material used etc. and for any enhancement of the above prior
permussion of the Board shall be obtamed. All authorized discharges shall be conststent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permussion of the Board

. All weanment control facilines systems installed or used by the applicant shall be regularly maintained in good working
order ana operate effectively/erficiently o achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work m any water course or within its high flood level (HFL) area

Y. The specific effluent linvtations and pollution conirol systems applicable to the discharge permitted herein are set forth as
above conditions.

10 Compdation of Monitoning data-

1o Samples and measurements taken 1o meet the monitoring requirements specified above shall be representative of the
volume and nature of monnored discharge

1. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sumpling and analyvuicul methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specitied the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S_A. shall be used.

it The applicant shall teke samples and measurement to meet the monthly requirements specified above and report online
througlh XGN the same 1o the Board.

1. Recording of Monitoring Activities & Results-
1. The applicant shall make and maintain uﬂtinﬁﬁqg{ﬁi ,\ll‘lll\“ﬂ_)ﬂﬂ?qn resulling trom monitoring activities by this

A ot @it IO 3 g e i are il ani dies o coniee phisicol vigmiaines. the centificute cian e valvdansd online from sgp e wsing TEAET Number,

Page: 2, 6
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Jabalpur

. 455/456.

Jabalpur

Consent Order MLP. Pollution Control Board -
Scheme No. 5, Plot No
455/456, Vijay Nagar. Jabalpur
Tele : 0761- 4042780.2647878
Consent,
1. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

{1) The date, exact place and time of sampling
(i) The dates on which analysis were performed
(1i1)Who performed the analysis?
(W)The analytical techniques or methods used and
(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be preseribed

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants

by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limmation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
nto natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, habilities, or penalties to which the applicant is or may be subject to clauses.

14, Limitation of visible floating solids and foam:
During the period beginning date of 1ssuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste sludge-

All hazardons wastesludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016, And other Sohids Sludges. dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities~

The diversion or byv-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions ol this Consent in prohibited except

1. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18, Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- {if any) :-

Consent No: AW 68419
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M. Consent Order

-

ML Pollution Control Board - Jabalpur
Ncheme No. & Plat Na, 455/456.

455/456, Vijay Nagardabalpur
Jabalpur

Tele ; 0761- 4042780,2647878

CONDITIONS PERTAINING TC AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

I The apphicant shall prosade comprehensive wir pollution contra! system consisung of control equipments as per the
proposal submitted to the Board with reference to generazuon of emission and-samie shall be operated & mamtained
contnuausty 5o as w achieve the level of poliutanis 1o the following standurds:-

2 Ambentar gquabiny at e boundary of the industry umit premises shall be monitored and reported to the Board regulariy
on quarterly basis: The saubient air quality normis are prescribed in MokF gazere nottication no, GSR 826(E), dated:
ev 11 0% Some of the paraineters are as follows:

. Partcalae Matwer dless than 1O migron) = 100 pg o2 (PMIO pg o’ 24 hirs, basis)

b. Particulute Matter less than 2.5 mucron) - 60 ug m® (PM2.5 ng'm* 24 hrs, basis)

< Suiphur Diwoxide [SO2] 124 hrs, Basis) - 80 ug m’

do Neroge Oxades | INOx ) (24 hrs, Basis) - S0 ug'm’

¢ Carbon Monoside  COJ (S hirs, Busis) = 2000 ug m’

Vo Tk ndusiry shall tak s adequate micasares 1or control of noise ievel generated from indusirial activities within the
premises less than 73 dRCA )Y durmg day time and 70 dBi V) during nieht ume

4 Indusies Ulnie shall provade with cach staek port hole with ~ate plattorm of | meter widin wath support & spiral ladder
Stepped Tadder with hand ral up to monitoring platform s per specifications given in part-111 emisston regulanon ot CPCB
In no case monkey ludder shall be sliowed as stach momtoring taciliy

S The pdustryoume shali make the necessary arrangements fue control of the fugitive emission from any source of’
SISO sECUOactivinzs

o A otaer tugitive emission suarces such as leakages, seepages. sprllages ete shall be ensured o be plugged or sealed or
e antight o avord the public nuisance

The mdustrs umit shatl ensure all necessary amrangements for control of odour nuisance from the industrial activities or
process within premises

8 All the mternal roads shall be nade pucci to control the fugitive emissions of paruculate matter generated due w
transportatior and mternal movements. Good housekeeping pracuces shall be adopted to avond leakages, seepages. spilliges

ele,

9. Indusiry shidl take etlective steps Lo extensive tree plantation stleast in 03 rows of the local ree species with minimum
spaciig of 45 meter within or around the industry ‘unit premises for general improvement of environmental conditions and
as stated i addinonal condinon

Aaditional Air cordition: (if anyl .

Consent No: AW -08419
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Consent Order M.P. Pollution Control Board - Jabalpur

Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar.Jabalpur
Jabalpur

Tele : 01761- 4042780264 7878

GENERAL CONDITIONS:

I The non hazardous solid waste arresting in the industry/unit/unit premises sweeping. etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity THsposal

Scrap/ Plastic packing matenal wood, card board, gunny begs ctc Sale to authorized party'As Per CTCB.
MaokF Guide lines ' Others

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative.
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes. reactors, premises etc to perform the functions of the
Board. )

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent. .

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To mspect at reasonable times any monitoring equipment or mouitoring method required in this Consent: or,

¢. To sample at reasonable times any discharge or pollutants.

3. This consentauthorisation is transferable, in case of change of ownership/management and addresses of new
Owner/parmer/Directors/proprietor should immediately apply for the same.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges. nor does it authorise any invasion of personal rights, nor anyv infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution contro! device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act. 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules,

7. Balance consenvauthorisation fee. if any shall be recoverable by the board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry’ Unit shall submit environmental statement for the previous vear ending 31st
March on or betore 30th September everv vear to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I'l. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing. this consent may be modified. suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent,

{b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

{¢) A change in any condition that requires temporary or permanent reduction or climination of the authorized discharge.

13, On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry

Additional condition:- (if any] :-

Consent authorization as required under the Water (Prevention & Control of Pollution) Act.1974 . The Air (Prevention &
Control of Pollution) Act.1981is granted to your industry subject to fl.tlﬂllmuru of all the conditions mentioned above, Fu_r
renewal purpose vou shall have to make an Lopnasnbayd: A\ hrough XGN at least Six months before the date of
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~ M.P. Pollution Control Board |_PCB Id: 54856 ]
- ( Inspection Report ) - Air,Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
-~ et
Al In tails Dinesh Agrarwal Boulder Mine | Outward No: 22478-08/08/2019 l |
Email : PLOT NO:K.H.No 466,467 P.H. 13/35 (Aera - 3.237 Hect.).
- subodhjainf 8@ gmail.com Vijay Nagar Gondia Maharastra, -, ,
W R =k Dahedi - 441601
e DIST : Balaghat, TAL : Kirnapur, SIDC : Not In SIDC
™~ | 9326811584
~ |Inspectionld: 741190 ( On Application ) Ro Name : Jabalpur
~2 |Type/Scale/Sector / Status :  RED / SMALL / Mining of minral / In Operation ____“,_ o
3 | Inspection Dt & Time03/08/2019 0:00 / Air . Water Person Contacted : Dinesh Agrawal
—— - b ol it b i Y : Sl e ILIIATIER
™ | Commissioned Dt: 01/10/2015  Production Start Dt: 01/10/2015 Applicability of CRZ Rules : No
P |
\Water Consumption in Kilo Lts PerDay _ _ Ind: 5000 _ Dom: 1000 - | Davewsie Dl -
Waste Water generation / Discharge (klpd) Ind: 0.000 Dom: 0.000 Tubewells: 0

Disposal Mode of Industrial / Domestic : Not Specified / Not ngcxhcd

=
-5

J Dlscllalgt Pla‘Fmal Receiving Body (Ultimate):  Zero Discharg / -

’3‘ Status of w ater 'co;s_en? ﬂnge; tﬁe_what;r—A;t 79;4_ _A_\h;_ﬁgZ:I"l __I "_f 10 ’?_01_8 “Last Inward:857326-28/06/201 '5 P;Ri‘;‘]_ : |
i :

~

Effluent Treatement plant (ETP) - Units. if prov ided and status :
No Data

12 | Whether Industry is a member of CETP ? No
TBmlcrs-—l] DG Sets=0 . Flue Gas =0, Process =1 ,ETP Cap =0, - Capacity of All =20 HP

™ IAPCM Details - Dust Suppressor.Green Belt, Water Sprinkler = e
~ No Data

~ Stack Attached to : *** Not Applicable

| TOUFNawe: - NOTRegtwitwyTSBE . .. o p.ol T
[ Chrges Pending T NiL~ ~ "~~~ "~ Water Gess Charges Pending: NiL -
N.\Last Env. Form V : Water Cess Return : HY Monthly Return : Not Apphc.ahlc
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e o M.P. Pollution Control Board PCB Id: 54850
_l_-:'--"‘"“"‘ ..;h' ( Inspection Report ) - Air,Water,Hazardous =
m'mg{é (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 19806) ~
: ~
» Time Updations ~
] 2 Al - Water - Hﬁzd .»\_("['-s Apphicability #\lr_-é'incr : ) Iy o ) ™
¢ '_-. E-!.:-clnc 'umpun_\.' Name l[’-;w..: Supply) . f\lPSEBEinghfu e ' b ﬁ
P ﬁ-__(_'}ul ast Direction of the location of the Company | OpenArea T I e F -
p - On North D:tg.n:llon_.)t the Im.;llx:lﬂ, of the Campan» Open Area LN ,_ e B . &
" : .‘. l)|| South D|ru.l|mt of the locs IlI\)I'_\ET-I"!C_i. ampany *ﬂrﬁma__ | TS S ﬁ
Po- On West Direction of the location of the Company _Open Area n i A L -
- Production since (Date) ot Proposed N Bl 102013 ~
y = Nos of Stacks ( Flue (i |~ Process | — 0.0
. - Recycler Registration Valid 72  NA ) o
u - W.W.G Tremment thru Pri/ Sec Tcnl.ln NAD l"nn:'.n - e e E LS =t Low, [ )
n - Nosof Flow-Meters- W.C/ W.W.G/ETP/STP=_ 0.0.0 N Y e e " -
| - CETP Name _  NOT a CETP Member T &
d - Is Industry ZERO DISCHARGE Catg (If Yes, _HOW ?) 1\«9 SGELT ] itk DL St < o~
e y SEETN g g
4 y 4_[-._th~ Industry in .L;p:r.nmn L1/ No ¥ ] Ene:s l'll:i_lﬂ_D_P_t.ldlllm e ;. o
A R.O File No 1 = 1~
b __--T induslr\ {)perating \\rithou_l_fl‘gﬁ o \\ kes hlaain ‘HA
¢ ¢= Has l“mductiou exceeded (last 1 Year) than CCA-Qry L e e L o PG Ay £ A T O =
d - l:l? Fr:odnctsnl\()T in CCA, manufactured-Last 3 | No. e e ,a\
¢ Foul Odour/Fugitive Emissnom’Bye Pass in Premises 77 JI No. R i Ll L e L ~
1'"'. Industry Name CHANGED in recent times ?? No : = Bt ST LS g
i Has*ilag:g_n with CETP or TSDF F expired ? 89 __-“_:I__:-N..-i_-_ S ___ ! P f\ |
o -‘_b\'_mh. W .E'limh irge Coninious o . Yes B ~
-~ Wiiste Water Discha irge Non Contimous Nuo
h - Seperute Encrgy Meter fur AP.CM? ‘NA "'_"
I : -- Pm\-hmu ofuny STAND-BY I’ump LY . e _]\_\ = N e = ”~
P " Domestic Waste Water Generation Yes i 1
p -lindu.slrt.ll Wa -stx:ucﬁencmllun e __'_‘n_';s__ ____—:_ : ___:F ____ g y __: ?
q :_--Tr;du_slrml Waste \\«a:er Dls;.harg‘. =5 3 ____- I ‘-l'c‘:- - __ E . SN (e st & 4 -~
q |- Domestic Waste Water Discharge R g~ T e A e T ta
r_j- Waste \‘-'.;l:_r_ipf{lyfa_ngr_i on Own | wi Land ‘_.___-__ —' T . 1 X WA : A
Air Related
a - }n:ﬁ) pe confirmitive with CCA? ~¥es _ ’J\ |
b - Av. Fuel Consumption EXCEEDING CCA limits ____ [No. y &
¢ - APC Measures confirmitive with CCA conditions ?? ; Yes __ ENTS e ool Ve I S Y I . 57 ~
d - ALL APCMs are in operation [ Yes e I % L e | T L DL I e, £
¢ -| SMF availability s, ~ 'NotRegd T L oo, Ay ol .
£ Tluck Smoke ohsen ed in Flueasﬂ‘;cusus_ 22 _!.NO'_ 1 L. S i 3 ;\
g4 - ph uf buubhlns, Media Nuetral
B oo - Ultimate D|..~.11us.1l of Serubbing Media TNA ey T~
i - Nosol Samples @ Stach & Ambient { 0.0 . A
10 - ‘E“"E Waler t:cnu.ulu_ml D) Cunmu;d Ql"\ = Yes s =g _ ] - ; L ;_: 3 A
W iér =T BT ﬁl\
1 [ -TW.C _;m L}.n {L:m.! '\.I\;n‘l_h;_A_\.n.mg. FREPIYE, - o WS Eor dne g ] T, Sy S iG =T W
b _'S:ar;n ul’ Water Supply R I s T ) A
¢ - W.W.G is EXCEEDING the CCA Limits RPN 1 ey L Re iy - LS il e ¥t -~
d - W.W Disposal as per the Consent Conditions ? Yes T T e
e I W.h lln. ETP/STP in operation 7 N Nu-.__ o 7 AR  =%e lea

08/08/2019

24 ( Thrnugh XGN j

=
;D D )%:)
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M.P. Pollution Control Board PCB Id: 54856
( Inspection Report ) - Air.Water,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
- I |- | Treatment System ADEQUATE to handle existing effluent | Adﬂtﬁ:t_e____ e ISR N =¥
/™ ¢ - Diduobserve ANY Discharge 7?7 0; 2 Al o o = = e . PEIRERE
h - Nos of Samples collected 01
H
~
”~\
-
]
R e N e s e, ol
-~ Remarks ;

.~ Note: EIA2006 / SEIAA / E.C/ MOEF Applicable : Yes

-

~ Site Observations during Inspection, PCB-ID: (54856 )

This is bolder mine having consent validity 12/10/2018 applied for 03 year CCA renewal mine management has
deposited fees Rs. 25500 along with late fees which is adequate as per mine area. This mine is a quarry lease
allotted by mining department to M/s Dinesh Agrawal. This mine is situated at K.H.No.466 & 467 in Village -
dadehdi, Teh.- Kirnapur Distt.- Balaghat. The area of mine is 3.237 Hect. & lease period is 10 years. The mine is
located about 800 m. from village dadehdi habitation & forest boundary. Presently mine is closed. mine owner
has informed. _mine is not in operation, produciton data is uploaded, which can been scen as nil. Ming proposes
water sprinkling over haul road by tanker time to time for dust suppression. SEIAA Committee has also granted
EC vide latter no. 3577 dated 15/07/2015 of the production capacity stone boulder 28500 meter cube/ vear. mine
management has provide fencing around the mining lease area, and water sprinkling for dust suppression
therefore it is recommended to grant of renewal for 03 year period up to 12/10/2021 [1561]-07/08/2019

W.C Notings: nathing[1561-DEE]~

 Specific Instructions given to Industry at the time of visit , for Pt to Pt Compliance

23333333232

~-Compliance Observed in this Inspections.

08/08/2019 3/4 ( Through XGN ) [N | Rc
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P M.P. Pollution Control Board |__PCB 1d: 54856
{BM = .&'—-'-; ( Inspection Report ) - Air,Water,Hazardous

e e T Sl
#: MW":‘““.} (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1956)

Mmmurr Details - Air,Stack,llazardous Waste & Samples PCB-1D: ('-48561

A Sample Details

B Process Stacks
Sr Stack attached to Mis | Remark | Details of APCM | Probable Pollutants.

"1 “**Not Applicable | o 00 | DSS,GRB,WSP | s02
¢ Flue gases Stacks

D Details about Hazardous Waste Muanagement :

E Products :

s ~ Product Name ] NOCQty | CCAQty | Applied Qty luspection Remark
I muning OF Boulder 28500.000 28500.000 - MT3 28500.000 CCA FRESH

.ﬁ

F Raw material :

S| T Raw Material Name i A | Capacity - Unit/ Month
I na 0.000 - -

G Water Cunsumptiun & Generation Break up

Sr Water Code (Qty in kipd - Kilo Ltr per Day)| WC: 6.000 WWG : 0.000__ Water Source. | Remark
| Domestic Purpose =y {3000 [Loogen0rat: - - Other. b
2 Dust Suppression 5.000 0,000 Tankers

H Solid Waste

Inspection Team : SANJAY VARMAASTT.ENGG.

1 hereby, thar ail the PDFE, Data mentoned above , fees paid has been checked & certified.

Signature By(SANJAY VARMA ASTT.EN GG

')?) 1 1o X6 Yo X0 X6 Yo Yo X6 1o o Yo 3o 10 1o ¥

b b6 X6 X6 X6 Ko X6 X6 Ko Bo N6

08/08/2019 4/4 ( Through XGN ) i
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar,Jabalpur

P2 3T I2I A

Jabalpur
. Tele : 0761- 4042780,2647878
e ORANGE-SMALL CTE-Fresh VALID UP TO: 11/11/2020 CONSENT NO: *** PCB ID: 75814
™ NO: /MPPCB/JBP Dated: 23/02/2016
e )
~ To,
M/s. Dinesh Agrawal Stone Crusher,
~ K.H.No. 466,467 (Aera -2.0 Hct ), Village-Dahedi Teh-Kirnapur Dist-Balaghat,
~ City : Dahedi,
Dist : Balaghat, Tal : Kirnapur, SIDC : Not In SIDC
" Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
- of the Air (Prevention & Control of Pollution) Act,1981
. Ref: Your Consent to Establish Application Receipt No. 154728 Dt. 04/02/2016 and last communication received on
Dt.01/02/2016
-

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
7 section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
ANy way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at Village-
™ Dahedi Teh-Kirnapur Dist-Balaghat , Dahedi, Kirapur, Balaghat, Phone No. 7697593875

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: K.H.No. 466,467 (Aera-2.0 Hct ), Village-Dahedi Teh-Kirnapur Dist-Balaghat , , Contact No. 9326811584
b. The capital investment in lakhs: 288
¢. Product & Production Capacity:

i Product CTE Qty CCA Qty Applied Qty / year
Stone Gitti 480000.000 M.T 0.000 M. T 0000.000 M. T

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the

expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

)

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Regional Officer
e-Signed On 23/02/2016 13:43:30
(Organic Authentication on HAR from UIDAI Server'

é S,mmﬁa- UIDAI SHRINIVAS DWIVEDI

Digitally Sign with Aadhaar TPAV # 4ITRYH2TF
Consent No:CTE-35508,Validity:11/11/2020, Outward No:13227,23/02/2016, TPAV # 4ITRYH27FO
Printed On : 23/02/2016 Digitally Signed (Physical Signature NOT requires) Page:1/6 I n
i
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur

Tele : 0761- 4042780,2647878

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 5.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 2.000 KL/day

2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

[pH Between 55-9.0 TDS Not exceed 2100 mg/l.
|Sl.l.spe.nded Solids Not exceed 100 mg/. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l. |

coD Not exceed 250 mg/l ,

Oil and grease Not exceed 10 mg/L. j .s

For other parameters general standards of discharge as notified under EP A.'ct 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatm#nt system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 5.5-9.0 ‘
Suspended Solids Not exceed 100 mg/l.

BOD 3 Days 270C Not exceed 100 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

1
4. Any change in production capacity, process, raw martial used etc. and for any enhancement of the above prior permission
of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this consent.
Facility expansions, production increases or process modifications which result new or increased discharges of pollutants
must be reported by submission of a fresh consent application for prior permission of the Board

5. All treatment/control facili:iesisystems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted $lercin are set forth as
above conditions.

8. Compilation of Monitoring

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
the same to the Board. :

9. Recording of Monitoring
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:
(I) The date, exact place and time of sampling
(i) The dates on which analysis were performed
(1ii)Who performed the analysis?
(iv)The analytical techniques or methods used and
Consent No:CTE-35508,Validity:11/11/2020, Qutward No:13227,23/02/2016, TPAV # 4ITRYH27FO

Printed On : 23/02/2016 Digitally Signed (Physical Signature NOT requires) Page: 2/6 1 @
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Consent Order M.P. Pollution Control Board - Jabalpur
- G v Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar,Jabalpur
Jabalpur

 Tele : 0761- 4042780,2647878

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the re&lts of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring'Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of 0il Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid
All hazardous waste/sludge shall be disposed of as per the Authorization issued under HW Rules 2008. And/other Solids
Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or
trapped as a result of intake water screening or treatment mey be returned to eaters body habitat.

14. Provision for Electric Power Failure
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of Bypas

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

Consent No:CTE-35508,Validity:11/11/2020, Outward No:13227,23/02/201 5, TPAV # 4ITRYH27FO
Printed On : 23/02/2016 Digitally Signed (Physical Signature NOT requires) Page:3/6 1 @
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Scheme No. 5, Plot No. 455/456,
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 microgram/cubic meter (PM10 reg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 -"- (PM25 mg/m3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 -"- !

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 -"-

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 -"- |

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A0 during night time.

4. The industry/unit shall ensure the fugitive emission of particulate matter below 600 microgram/CuM at a distance of 10
meter from any source of emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and intemal movements. Good housekeeping practices shall be adopted to avord leakages, seepages, spillages
etc.

dditional Air condition:- {if any)

1. The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board

2. The stone crusher shall install air pollution control measures as per guide lines on M R Pollution Control Board

3. The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust

4. The stone crusher shall provide dust extraction for screen as per guideline &

5. The stone crusher shall construct boundary wall to protect flow of dust into nearby fields

6. The stone crusher shall develop 10 metres wide green belt all around the periphery to made as curtain for nearby fields.

7. The stone crusher shall maintain the ambient air quality within the prescribed standards

8. The stone crusher shall install following air pollution control measures for control of air pollution as per standards in
Environmental (Protection) Rules 1986 :-

(i) Dust containment cum suppression system for the equipment
(ii) Construction of wind breaking walls

(iii) Construction of the metal road within premises

(iv) Regular cleaning and wetting of ground within premises

(v) Growing of a green belt along the periphery

9. Stone crusher shall ensure that Suspended Particulate matter measured between 3 to 10 away from any process equipment of a stone
crushing unit shall not exceed 600 micrograms per cubic metre.

Consent No:CTE-35508,Validity:11/11/2020, Outward No:13227,23/02/2016, TPAV # 4ITRYH27FO
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/4506,

455/456, Vijay Nagar,Jabalpur

Jabalpur

'Bnle : 0761- 4042780,2647878

GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasopable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

. To sample at reasonable times any discharge or pollutants.

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new
Owner/partner/Directors/proprietor should immediately apply for the sam

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of HW (M, H & T) Rules 2008 only and does not relate to any other Department/A gencies. License

required from other Department/Agencies have to be obtained by the unit separately and have to comply separately as per
there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act gr section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by mlsreprcsemauon of failure to disclose fully all reievant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

3333333332339 3232333323232923232232392322323335233

Additional condition:- {if any) :-

Regional Officer
tM.P. Pollution Control Board

Consent No:CTE-35508,Validity:11/11/2020, Outward No:13227,23/02/2016, TPAV # 4ITRYH27FO
Printed On : 23/02/2016 Digitally Signed (Physical Signature NOT requires) Page: 5/6 1 @
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A0 ‘ State Environment Impact Assessment Authority, M.P.
- (Ministry of Environment, Forest and Climate Change, Government of India)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5, Arera Colony

l
|
l visitus hltp:ffwm.mpseiaa.nic,in
i

Bhopal - 462016
Email : mpseiaa@gmail.com
4 Tel.: 0755 -2466970, 2466859
'- Fax:0755-2462136
? No.: Sffo ISEIAA/
i Date:
To, Qﬂ g '/ '/.f s ﬂ&
Shri Tirupati Minerals,

Prop. Shri Atul Pathak,
Ward No. 15, Baihar Road,
Balaghat (MP)-481001

Sub:- Case No. 2083/2014 - Prior Environmental Clearance for Stone Quarry (Opencast Manual/ Semi
Mechanized Method) in an area of 3.237 ha. for production capacity from 28500 cum/year at
Khasra no. 466, 467 at Vill. Dahedi, Tehsil- Kinapur, District- Balaghat (M.P) by Shri Dinesh
Agrawal, Vijaynagar , Balaghat Road Gondiya (MH) - 441601- Regarding transfer of EC in the
name of Shri Tirupati Minerals, Prop. Shri Atul Pathak, Ward No. 15, Baihar Road,

Balaghat (MP)-481001.

The case ,wés discussed in 648" SEIAA meeting dtd 08.12.2020 and it has been recorded that ...........

{1}' it was noted that the PP had applied in Form-l for Prior Environmental Clearance of 3.237 ha. for
' production capacity of 28500 cum per annum al Khasra No. 466, 467 at Vill. Dahedi, Tehsi- Kimapur,
District- Balaghat (MP) by Shri Dinesh Agrawal, Vijaynagar , Balaghat Road Gondiya (MH) - 441601.

* (2)" The Prior Environmental Clearance leller was issued SEIAA vitde L.No. 3577/SEIAA/2015 dtd. 15.07.2015
«+; +in the name of * Shri Dinesh Agrawal, Vijaynagar , Balaghat Road Gondiya (MH) - 441601,

(3) I_i is hoted that PP has requesled vide no Nil dtd. 23.1 1.2020 to make amendment in the Prior EC letter by
"1 \changing the name of PP of the mining project namely * Shii Tirupali Minerals, Prop. Shri Atul Pathak,
Ward No. 15, Baihar Road, Balaghat (MF)-481001, in placeof Shri Dinesh Agrawal, Vijaynagar , Balaghat
. 1 - Road Gondiya (MH) - 441601.
(4) " Itis noted that in support of his requesi the PP has submilted the following documents

iy i No objection letter of previous Project Proponent (to whom prior EC was granted) for transfer of
] prior EC in the name of Shti Tirupati Minerals, Prop. Shri Atul Pathak, Ward No. 15, Baihar

“'L° Road, Balaghat (MP)-481001.
i Nolarised affidavil of Shri Dinesh Agrawal, Vijaynagar , Balagha! Road Gondiya (MH) - 441601
. mentioning that no legal action/ credible aclion has been inilialed against the mine till date and
commitment to comply all the standard and specific conditions stipulated in the prior EC issued.

! “iii Copyof Prior EC issued by SEIAA vide letter No. 3577/SEIAA/2020 did.15.07.2015.

“jv. \ Copy of Approved Mining Plan with Environmental Management Plan of Shii Tirupati Minerals,
. Prop. Shri Atul Pathak, Ward No. 15, Baihar Road, Balaghat (MP)-481001, :

' v. ' Lease lransfer order issued by Officer In-charge (Mining Division) to Shii Tirupali Minerals,
. % . Prop. Shri Atul Pathak, Ward No. 15, Baihar Road, Balaghat (MP)-481001vide letter No.

" 1630/KhaniQ.L./19 dated 10.12.2019.

$, " L
Case no. 2083/2014 ' 102

]

A. Copy of Environmental Clearance(if any) Uploaded in XGN on 05/01/2021 14:00:22 from 1P No: 27.57.135.53,
B.&s.ﬁﬁ-ﬂinmh Agrarwal Boulder Mine accepis the LEGAL responsibility

and undertakes that the furnished information is CORRECT & ACCURATE.
Scanned with CamScanner
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- (5) It'i&'nc:»téd that in EIA Nolification 2006 as per Para-11 Transferabllity of Environmental Clearance (EC)
there is a provision of transfarring the EC. {

‘ Para-11 - A prior environmental clearance granied for a specific projact or aclivily (o an applican! may be

i transferrad during its validity to another legal person enlitled (o undertake the project or aclivily
on application by the transferor, or by the transferee with a written “no abjection” by the
transferor, to, and by the regulalory authority concerned, on the same lerms and conditions
under which the prior environmental clearance was initially granted, and for the same validity
period. No reference lo the Expert Appraisal Commiltee or Stale Level Expert Appraisal
Committee concerned is necessary in such cases.

In éonIe:r of above it seems that PP has submitled adequale documents to make the change in the name of PP
as ‘per EIA Nolification 2006 (Para-11). Hence, prior EC issued SEIAA on 15.07.2015 in the name of ” Shri
Dinesh Agrawal, Vijaynagar , Balaghat Road Gondiya (MH) - 441601 is hereby transferred to Shti Tirupati
. Minerals, Prop. Shri Atul Pathak, Ward No. 15, Baihar Road, Balaghal §MF)-481001, for Stone Quarry
{Oﬁncasf Manual/ Semi Mechanized Method) in an area of 3.237 ha. for production capacily from 28500
cum/year al Khasra no. 466, 467 al Vill. Dahedi, Tehsil- Kimapur, Disirict- Balaghal (MP)." on the samé lerms &
conditions and validity period under which the prior environmental clearance was initially granted. All concemed
be informed accordingly"
In view:of above, prior EC issued to Shri Dinesh Agrawal, Vijaynagar , Balaghat Road Gondiya
(MH) - 441601 by SEIAA vide letter No, 3577/SEIAA/2020 dtd.15.07.2015 is hereby transferred to Shri
Tirupati Minerals, Prop. Shri Atul Pathak, Ward No. 15, Baihar Road, Balaghat (MP)-481001 for
Stone Quarry (Opencast Manual/ Semi Mechanized Method) in an area of 3.237 ha. for production
capacity from 28500 cum/year at Khasra no. 466, 467 at Vill. Dahedi, Tehsil- Kirnapur, District- Balaghat
(MP)." on the same terms & conditions and validity period under which the prior environmental

clearance was initially granted. _U/C"A

i o s £ (Tanvi Sundriyal)

o s Member Secretary
Endt No,i ., | SEIAA/2020 Dated: ﬁ/

Copyto:; = ", :°

1. Principal ‘Secretary, Department of Environment, Government of Madhya Pradesh, Mantralaya,
Bhopal.

2. Member Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution Control

© Board, Paryavaran Parisar, E-5, Arera Colony Bhopal-4620 16
3. Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran Parisar, E-5, Arera

Colony, Bhopal-462016

4. Collector, District Balaghat, M. P.

5. Divisi&nal Forest Officer, District Balaghat, M. P.

6. LA. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi-{110 003.

7. Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan, Link
Road No. 3 Ravi Shankar Nagar, Bhopal-462016

8. Director, Geology & Mining, Madhya Pradesh, 29-A, Khanij Bhawan, Arera Hills, Bhopal - 462002.
9. District Mining Officer, District Balaghat, M. P.
10. Shri Dinesh Agrawal, Vijaynagar , Balaghat Road Gondiya (MH) - 441601.

11. DEO, SEIAA for upload website. >
12. Guard file :
i | § oo (Dr. Sanjeev Sachdev)
' 5 Officer-in-Charge
e
i,
Case no. ZIJB?J‘ZUH e 20l2
o i 2
A. Copy of .l'-in'rlgnn;lr'c F I(",‘lrcarancl‘.'*(ll' any) Uploaded in XGN on 05/01/2021 14:00:22 from IP No: 27.57.135.53,
B, 54856-Dinesh'Agraryal Bouldér Mine accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
Scanned with CamScanner
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5. Plot No. 455/456,
455/456, Vijay Nagar,Jabalpur

Jabalpur
Tele: 0761- 4042780.2647878

RED-SMALL CCA-Renewal G i ) e

A T vadupto13/io/  CoNsENTA e o ek ir
PN e e . tAW-R4225

!J"V‘dn}f}%}lcﬁ/.) *-Pll_! 2021 Consent No: AW
ﬁ

o,
~ The Oceupier,
~ M/s. Shri Tirupati Minerals der Mine
Old Name :- M/s Dinesh Agrawal Bolder Mine

~ Village-Dahedi Tehsil-Kirnapur
= Dist : Balaghat.

~>ubject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 & Change of Name.

el Your Consent 1o Operate Application Receipt No. 1045459

9 Dr07/01/2021

]

(-‘.”\‘irh reference to vour above application for consent to operate has been considered under the aforesaid Acts and existing

tles therein, The M. P. Pollution Control Board has agreed to grant consent up to 12/10/2022 subject to the fulfillment of the
terms & conditions. enclosed with this letter and-

Dt. 07/01/2021 and last communication received on

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: K.H.No 466.467 (Area - 3.237 Het.), Village-Dahedi, Tehsil-Kirnapur, Dist-Balaghat

~ Latitude : 21.6660 Longitude ; 80.364§

D The eapital investment in lakhs: Rs. 20
c. Produet & Production Capacity:
-~

Product ' Qty/ year
28500.000 MT3

tiresh carent o T

-~ Mining of Bolders
The Validity of the consent is up
e~through XGN with annual licen

consent/Authorization, Board res
Mrequired.

~closures:-

( \ * Conditions under Water Act
* Conditions under Air Act

to 12/10/2022 and has to be rencwed before expiry of consent validity. Online application
se fees in this regard shall be submitted to this office 6 months before expiry of the
erves the right to amend/cancel / revoke the above condition in part or whole as and when

™ . General conditions
T:-\.m & Conditions :
ﬁ . 4 -
1= All the liability under the provisions of the Water (Prevention & Control) of Pollution) Act. 1974 and Air (Prevention & Control) of
M Pollution) Act. 198] shall be applicable on changed name organization

- The other content of the consent orders/permissions of the Board and consecutive renew

als issued till date shall be binding on the new
4~ Name organization

- The Name changed with new name Shri Tirupati Minerals (Bolder Mine) in place of Dinesh Agrawal |

A
L A3 s} B LB
-~
~ - g
¢ agned On 15/01/2021 15:37:53 ALOK I\l‘JMAR JAIN
(Frganic Authentication on AADHAR from UIDAI Server) Regional Officer
T AV # HSN2T7JE4C
~
am’\-.-:.-n A geadratad ram vgamp e in are vielicl wind does o require plncsical signotuees, the certificate con he virtsadin il it promn vgn g ic in e TP 11 LY Page: 106
()
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M.P. Pollution Control Board - Jabalpur

Consent Order
__O__Q______ Scheme No. 5, Plot No. 435/450,
455/456. Vijay Nagar Jabalpur
Jabalpur

Tele ; 0761-4042780,2647878

-\

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1 974 :-
I The daily quantity of rade effluent at oul sl of the unit shall not exceed 0.000 KL day. and the daily guanuty ol sewage
at ot fall of the unit shall not exeeed 0.000 K1'day

Y. Trade Etfluent | reaument:-

The applicant shal! provide comprehensive cffiuent treatment system as per the proposad submitted to the Board und
naintain the same properly to achieve tollowing standards-

pH Between 35-90 103 Nuit exceed 2100 my'!
Suspended Sulids Not excend ot myg') Chlorides Not exceed 1000 mwt
ROD: Days 27 L€ Aot exeeed Jhmge

cun ol esaeed 250 my!

il and grease Nt eneead 10 myk

For other parameters zeneral standards of dischiarge as notified under EP Act 1986 shall be applicable.

i sewage Treatment :- The applicant shall provide comprehensive sewage treatment sysicm as per the proposal submitted
1o the Board and maintuin the same properly 10 achieve following standurds-

pH Belween 5590
Suspended Sulul N eneeed |00 mie L
BOD: Day= 27 € oot exceed Wimel
Cob Not exeeed 250 mwl
Ll A greass ot eacesd 1 el
Sr Water Code (Qty in kipd - Kilo Ltr per Day). WC : 6,000 WWG 2 0.000 Water Source Remark
1 Domiestic Purpose 1000 0.000 Other
£ 5.000 0.000 Tankers

Dust Suppression

1 The effluent shail be treated up to prescribed Stundards and reuse in the process, for cooling and for green belt
Jovolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall

be discharged outside of indusiry/umt prenises.

5. Water meter preferubly clectromagnetic/ulirasonic type with digital flow recording facilitics shall be nstalled separately
for category Wise consumption of water for industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be subnutied online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

o. Any change in production capacily. piocess, raw material used etc. and for any enhancement of the above priar
permission of the Board shall be obtained. All authorized discharges shall be consisient with terms and conditions of this
consent. Facility expansions. production increases or process modifications which result new or increased discharges of
pollutants must be reponted by subriission of a fresh consent application for prior permission of the Board

2 All treatiment control facilities systems installed or used by the applicant shall be regularly mainned in good working
arder and operate effectively/efficiently to achieve compliance of the terms and condiuons of this consent

%. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
anv work in any water course or within its hi gh tlood level (HFL) area

9 The specific ¢fflueat limitations and pollution control systems applicable 1o the discharge permitted herein are set forth as

above conditions.

10, Compilation of Monitoring data-
. Samples and measurements taken lo meel the inonitorin? requircments specified above shall be representative of the
volume and nature of monitored discharge
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analvtical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where 1t is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

Consent Nu: AW-§4225
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Consent Order M.P. Pollution Control Board - Jabalpur
S Scheme No. 5, Plot No. 455/456,
455/456, Vijay Nagar.Jabalpur

Jabalpur

Tele : 0761- 4042780.2647878
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iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

I1. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
11. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date. exact place and time of sampling

(i1) The dates on which analysis were performed

(11)Wheo performed the analysis?

(W) The analytical techniques or methods used and

(V) The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board, Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 vears all records of monitoring activities including all records of

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court,

I2. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities. liabilities. or penalties to which the applicant is or may be subject to clauses,

14, Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016, And/other Solids Sludges. dirt. silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water sereening or treatment mayv be returned to eaters
body habitat.

6. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent,

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

1. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent, The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance,

I8, Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of

=, consent conditions.

~~
-~

~
s
T

Additional Water condition:- fif any) :-

Consent No:AW-84225
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B .. - nt Order M.P. Pollution Control Board - Jabalpur
[ T " Consent L7 Scheme No. 5, Plot No. 455/456,
f : l 455/456, Vijay NagarJabalpur
=
h‘wyé 4 Tele : 0761- 4042780,2647878

ING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

system consisting of control equipments as per the
ted & maintained

CONDITIONS PERTAIN

1. The applicant shall provide comprehensive air pollution control
proposal submutted o the Board with reference to generation of emission and same shall be opera

continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Fuel Control equipment to be installed P.M, SOX,
height{mtrs) NOX({mg/NM3)
g g rew o \"IL [ “
Muterial Handling water sprinkler ] i.Ju..I. Suppressor,Green Belt, Water RSAMP
P Sprinkler.

o the tndustry unit prenuses shall be imonitored and reported to the Board regulurly

2 Ambient air quality at the boundary ¢
un quarterly basis; The Ambient air quality norins are prescribed in MoEF gazette notification no. GSR/826(E), dated:

15/11/09. Some of the parameters are as follows.
a. Particulate Matter (less than 10 micron) - 100 wg/m* (PM10 pg/m' 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/'mt’ 24 hrs. basis)
¢ Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg'm’
d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg'm’
. Carbon Monoxide [COJ (8 hrs. Basis) - 2000 pg/m’

1. The mdustry shall take adequate meisures for control of noise level generated from industrial activities within the

premises Less than 75 dB(A) during day ume and 70 dB(A) during night time.

art hole with safe platform of 1 meter width with support & spiral ladder/

4. Indusiry/Unit shall provide with each stack p
in part-111 emission regulation of CPCB.

Stepped ladder with hand rail up to monitoring plattform
Lo 1o case monkey ladder shall be allowed as stack monitoring facility.

as per specifications given

<. The industry'unit shail muke the necessary arrangements for control ot the fugitive emission from any source of

Sission secton/acuyities

. All other fugitive Cnussion SOUrces such us leakages, seepages, spillages ete shall be ensured 10 be plugged or sealed or

made airtight (o avoud the public nuisance.

= The industry unit shall ensure all necessary arrangements for control of odour nuisance from the industrial acnvities or

process within prenuses
ive emussions of particulate matter generated duce to

5. All the internal roads shall be made pucca to control the fugit
ctices shall be adapted to avoid leakages., scepages. spillages

transportation and intermal movements (iood housekeeping pra
e
{or extensive tree plantation atleast in 03 rows of the local tree species with minimum

9 Industry shall take effecuve sieps
premises for general improvement of environmental conditions and

spacing of 4N+ meter within ot around the industry/unit
45 stated in additional condition

Additional Air condiiion:- (if anyj :

- Mine shall adopt wet drilling method to carry out drilling operation.
2. Curtaiging of site shall be down using appropriate media.
3+ Transportation of material shall be done in covered vehicle
4 Water sprinkler shall be provided to avoid dust generation during material unloading.
5. The mack pile shall be spraycd with water prior to loading .
ea in barrier zone of 7.5 m (@ 45 Trees / Hectare.

6 Dense plantation shall be carried out all around the quarry lease ar
7. Control blasting shall be carried out in such a manner that there shall be no heavy vibration, fly rock problems may ¢

D>DDIDD )-)) ) )

up. The secondary blasting shall be totally eliminated with the help of hydraulic rock breaker.
3= Reaular wetting/sprinkling of haul road & transportation road shall be carried out by tankers. ~
9. Proper & regular maintenance of the vehicles shiall be under taken to Suppress the frictional noise. F\
[i- Over loading shall be ayoeided.
~
-~
Consent No:AW-§4215
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Consent Order LP. Pollution Control Board - Jabalpur
1 Scheme No. 5, Plot No. 455/456,
e 455/M456. Vijay Nagar,Jabalpur
S e,

Jabalpur
AR T Tele ; 0761- 4042780.2647878
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industrv/unit/unit
not te cause any nuisance/pollution. The applicant sh
site. If required.

premises sweeping. etc. be disposed off scientifically so as
all take necessary permission from civic authorities for disposal to dumping

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Serap Plastic packing material wood, card board, gunny begs ete Sale 1o authorized partv/As Per CPCB.

MoEF Guide lines  Others.
2. The applicant shall allow the staff of Madh
upon the representation of credentials:

a. To imspect raw material stock. manufacturing processes. reactors, premises cie to perform the functions of the
Board.

ya Pradesh Pollution Control Board and/or their authorized representative,

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants,

3. This consent / authorisation is transferable in nature.

in case of any change in ownership / management, the new owner .
partner / directors * proprietor shall immediately apply

for the consent with new requisite information

4 The issuance of this Consent does not co
privileges. nor does it authorise any invasi
regulations.

NVEy any property rights in either real or personal property or any exclusive
on of personal rights, nor any infringement of Central. State or local laws or

5. Industry shall instal] separate electric metering arrangement for running of pollution control devices and this arrangement

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maitained and submitted 1o the Board
every month

6. This consent is aranted in respect of Water pollution control Act 1974 or Air P
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department Agencies. License required from other Department Agencies have to be obtained by the
unit separately and have 1o comply separately as per there Act / Rules.

ollution Control act, 1981 or Authorization

alance consent/authorisation fee, if any shall be recoverable by the Board even at a later date,

K. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separale environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3151
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.
1. Knowingly making any false statement for obtai

ning consent or compliance of consent conditions shall result in the
imposition of criminal penalties as pravided under t!

1 section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modifi
orin part during its term for cause including, but not limited to. the follow
{a} Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts,
f¢) A change in any condition that requires temporary or permanent reduction or elimination of the authorized

ed, suspended or revoked by the Board in whole
ing;

discharge,
13. On violation of any of the above-mentioned conditions the ¢

onsent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-84225
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B <4 Consent Order \LP. Pollution Contral Board - Jabalpur
T ST Scheme No. 5. Plot No. 455456,
v ; 455/456. Vijuy NagarJabalpur
S Jabalpur
N RS Tele : 0761- 4042780.2647878

Additional condition - (if any) :-

|- This consent in no way be taken as a measure ol proof that Mine have not violated the provisions of this Act at any ime i1l

ihe past.

2. Mine shall ensure conip
3. Mine shall comply the provisions of all the relev
tinte to time as required and it applicable .
4. Mine shall comply the Directions Oeders 1ssued by Hon ble Supreme
velevant Wit Pentions
< The mining activity shali be done manually and  or by semi mechamzed method
6. Mining <hall be done as per approved Mining Plan submitted by the mne
7. Mine shall provide barbed wive fencing all around the quarry lease area & instal

at the entrunce of quarry ared

nvirenmental Clearance order issued by DEIAA

liance of all the condiions mentioned in E
Guidelines issued by MoEF/CPCB/MPPUB

ant Acts/Rules/Directions/

Court’ High Court’ NGT time o time in the

| the sign board of danger - prohibited area

Consenvauthorization as required under the  Water (Prevention & Control of Pollution) Act,1974 The Air
(Prevention & Control of Pollution) Act.1981is granted to your industry subjeet to fulfiliment of all the conditions
mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six
months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of
the Board shall not bring in (o use any outlet for the discharge ol effluent and gaseous cmission.

far and on behall ol
M.P. Pollution Control Board

¢ s it
e-Signed On 15/01/2021 15:37:53 ALOK KUMAR JAIN
Regional Officer

{Organic Authentication on AADHAR from ULDAI Server)
TPAV # HSN2TTIE4C

Consent o AN -§4225
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- M.P. Pollution Control Board | _PCB 1d: 54856

(Inspection Report ) - Air,Water.Hazardous

~

(Under Section 23 of The Water Act 1974, Under Section 24 of

The Air Act 198] and Under Section 1) of EP Act 1986)
I (Industry Details Shri Tirupati Minerals (Bolder Mine)

[__Outward No: 24815-15/01/2021 i
~ ¢
Email : PLOT NO:K.H.No 466,467 P.H. 13/35 (Aera - 3.237 Het,).
M [rahul_jnm@yahoo.com Vijay Nagar Gondia Maharastra, -,
o Dahedi - 441601
SRPIIe ¢ DIST : Balaghat, TAL : Kirnapur. SIDC : Not In SIDC
9977126303
(]
~~

Geographic location Latitude-21.6660, Longitude-80.3648
Inspection Id ; 879990 ( On Application )

RO Name ; Jabalpur
2 |Type/Scale/ Sector / Status :
H_WL._ —e SV L weetol

RED / SMALL / Mining of minral / In Operation
3 | Inspection Dt & Time(s/01/2021 0:00 / Air ., Water
A

Person Contacted - —_ghri Atul Pal'hrI T

—e

f'\‘ _T.Ft;mmiss[oned Dr_lﬁ-l 0/2015

Production Start Dt : 01/10/2015 -\:p;li—c;l—bi'it}' of CRZ Rules : No a
Al

) [Water Consumption in Kilo Lts Per Day - o 2000 0000 7 Bom: 1000 ) ainie Gorewens 00
-~ lWaste Water generation / Discharge (klpd):  Ind: 0.000 Dom : 0.000 Tubewells: 0 _
- [Consu_mgr Nn.{Elﬁ:t_Eic Meter): Source of Water Su__ppiy: Bor_e well - = = P
A | Disposal Mode of Industrial / Domestic : ~ ~ U T e - o

- Discharge Pt/ Final Receiving Body (Ultimate):  Zero Discharg / - 2 3 e
™ | Status of water consent Under the Water Act,1974: AW-68419-12/10/2021 Last Inward: 1045459-07/01/2021 [PRO] _
#4, |[Effluent Treatement plant (ETP) : Units, if provided and status :

~iNoData

e ]“;h_ether Industry is a member of CETP goin ‘N_o _________
™ Boilers=0 , DG Sets=0 , Flue Gas

______.__.....__._-._-_‘_._______.-__

=0, Process =0 , ETP Cap = (, Capacity of All = 20 HP
reen Belt.Water Sprinkler

MAPCM Details : Dust Suppressor,G
#~No Data
HED Data
14| TSDF Name :
~ S

NOT Regd with any TSDF 5%

ab Charges Pending: NiL 7 - _ Water Cess Charges Peading: wm. . .- 0T Srig
P iyl e B A e o E T o e ey e i PR R e T T
‘-;_A Last Env. Form V:

12 Last 3 Legal Action :

ke Sl to ol

:r)r))})}) ) )

A5/01/2021

1/4 ( Through XGN ) m | u
-

~

~




A

.

\.) ' X0 1S X6 |

|

VLP. Pollution Control Board [ PCB 1d: 54856~
( Inspection Report ) - A ir,\\’ater,l-lazardous -
(Under Section = 23 of The Water Act 1974. Under Section 24 of The Air Act 19841 and Under Section 10 of EP Act 1986) -
E— Y
ne Tim ations -~
0 - T Air - Water - Huz-d ACTs ;»\f:plic'.\hihl} 1, | Ain \\r;l-e; o SR ; sl vt
g - CEOMD Owner Mobile No T 9977126303 30 g
g =K L0 MD Owner Name Shri Al Pathak -
¢ - Elecric Company Name (Power Supply) MPSEB Balaghat D o~
g - ¢ jecupier/ Factory/Manager Muobile No. 4977126303 ' Pk LS TE - "q
‘ Lceupier Fuctory/ Manuger Name X .. Shri / At;i Pa(huk _: .__ _- il -
P On East Direction of the location 0 of the Company Open A:ea mn e bal g, S CE
1 ln \nnh Direction ai ‘the location of of :he Compaiy O_P"'"JEEE T UL S Vgt SR ~
P l.)n buull‘. Direction. of the \mauon aft lht. Company _ _._Oj_t_:—n Ama- iy e _;__— i 7 e mim -
Pi- On \\r est Dm:umn ot the lmallon of f the C ompany __Ope_n Ared i - na = -
0 - " production smee (Date) of Proposed 011102015 [ ) ™
g Nos of ‘al.h.k\ { Flue Gas & P Process ) o u. 0 - 4 L =0
k- Rec\'cler Re- istration ' on Valid 22 15 INA ) n
m _- TW.W.G Treatment thru Pn_f__S_n‘;i. Tt'I:l iy / N A J' Pr:m.ﬁy i ’_- _ ___:____ ___. ___; ___‘___.;:__‘_ 2 ':\
n = \O&l!II'L\\ -vle m:»\\C \\Wk: I..'ll"hTP— el L ey _'1____' i e ﬁ
Io=i L[‘[P‘\JI.. : | \Uf.{tETPMcmber
a " 1Is Indusuy ZERO DISC HARGE Catg (17 Yes, HOW 7 No. s el oot o5 g i) -
General Observation g D i, 1O 3ty F\
4 - s the Industry in Operation No. Presently not in operation 4
- ROFileNo Ry ~
b lndustry Operatmg mlhuut CCA '\ A 3 : g o A
¢ |- " Has s Production exceeded (last 1 Year)  than CCA—Qty | Nu G|t ok -
. Any products-NOT in “CCA. manufactured-Last 3 -—
4o MTHS -t ~
58 e oot SR St T e L Bt
; __Fgu_'ﬂﬂfﬁfff /Fugitive Emission/Bye Pass in Tt Prcm_izej_"_"J_Nu M ST S S ad @)
i - Industry Nume CH \NMN times 77 _,_._.__lN“ _ % " -
kg Has.!{gg_l_u_ with { CE [porT TSDF ex| exptra.u " S A N.A g -
g “'.4_“ aste Water Discharge Conumuua A LYes = ) = p ﬂ :
h - \\ aste Water Discharge Non Contintous No, |
h - Seperatc Encrgy Meter for APCM? |7 e 3 = A
h ;- Provision of any. STAND B‘;’ Pump ARITOE N. L_ ;:_;—" A 5 R T D i -~
pLs Dﬂl!h.sll.L Waste Wau.r Gu‘umlml\ By ee Ca e _LY_e_s___ _'____ ___1-_- __—_. ‘ e _ _T___ o ,\
e & 1 Industrial Wnste \Nat\r Generation o e Vol _'—E_, & e R 4
q |- Iuduwtn.d Waste \\ ater Dml arge. : _' Yizs_ " = =L, o o R R -~ 1
q - Domestic Waste Wates D.a..lutg: _No- J e T N :
¢ = " Waste Water *\pph\.lllnu on Own Land E ‘\Eo i P AN
Air Related ; ; -~
§ b= Fuel T}pe conurmu_n_ge with th CCA 7 L= Ay Yes 1 '_ X _ = ) 3 -~
- Av. Fuel Consumption EXCEEDING CCA limits | No. -
- . APC Measures confirmitive with CCA conditions ?? S e e D T o
______-——-_______————____._———L—____._____._,l_______.________ =) TS
4 - ALL APCMsarein operation B I Eaal S92 =i YR8
e ;' SMF . availability Hol T | Not chd‘ = i _ﬁ ;
- Thick Smoke o observed in Flue Gas/Processes 22 . I T~
g :-_. ph of *suul\blm~ Media .\_‘"uc-tr‘all_ a e ? 3 Ery < d
b - Ultimate Disposal of Scrubbing Media 1 S S R Tt - M
1 : * Nos ol Sumples © Stack & -uuln,n' il '__ud,_u L _______ 3 '—T__ _; 7 -
APP
10;- | Waste Water GeneraioniLD) Consented QTY | T N N D g o,
' o
\ "w-m'-»rmWﬂ%@?@a@m‘wﬂ?&gﬁg&fwa" ?; '~
15/01/2021 2/4 ( Through XGN ) m
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~F M.P. Pollution Control Board |_PCB1d: 54856 |
L ( Inspection Report ) - Air,Water,Hazardous
f (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
b |- _ Source of Water Supply =5 i S e B S el
™ ¢ - W.W.Gis EXCEEDING the CCA Limits ___ No. Pl ; e
d |- l\r’._\i[ﬂspﬂ!fs_p_e_r the Consent Conditions ? Yes By e il L2 e . Syl e
™ ¢ - Wasthe _E}'P_STPE operation ? . | No. ARG e PR, v o e T AR
-~ I '-__Tfﬁl_nn_cnl System ADEQUATE to handle existing effluent Adequate S Tk (T R T oy A e
2 - | Did u observe ANY Discharge 7?2 | No.
- 3 i . e s e o e T
~ h | - | Nos of Samples collected 101
H
~
~
&
[
r’ ______________________________________ TR e |y " — —— o il S
Ffumarks :
~  Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes
e g>
2ite_Observations during Inspection, PCB-ID: (54856)
this is a case renewal of consent for stone mining, The mine has applied for renewal in name of Shri Tirupati
MMinerals (Bolder Mine) in place of Dinesh agrawal Bolder Mine. Mining Lease, Mining Plan & Copy of
. mEnvironment clerance has been transfer for the same. Copy of documents is uploaded. Mine has applied for
«enewal of consent with fees, the mine has obtained EC for new name Tirupati Minerals (Bolder Mine),
Mocuments/undertaking has been uploaded for the same. Mine management has proposed water sprinkler facility
Ao mitigate fugitive air pollution, water spray on haul road. loading and unloading of area. water sprinkler by
«aobile tanker has been proposed. Plantation has done in mining area around premises. mine fencing is done,
herefore it is recommended to grant of renewal of consent for period up to 12/10/2022 [1561]-14/01/2021
Al561]-14/01/2021
RO Query to Staff: check the DCO carcfully & check everv conditions [1088]-14/01/2021
] Query to Staff: check the DCO carefully & check every conditions [1088]-15/01/2021
-

b

7
w.C Notings: use for dust suppression[1561-DEE]~

rs —
’%p_eciﬁc Instructions eiven to Industry at the time of visit . for Pt to Pt Compliance

Tompliance Observed in this Inspections.

233323339

A5/01/2021 3/4 ( Through XGN ) B 1
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(e MLP. Pollution Control Board [ PcBId: 54357 |
Wl ( Inspection Report ) - Air,Water,Hazardous -
i’h‘_ﬂﬂ”’”‘ 4% (Under Section 23 of The Water Act 1974, Lnder Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1980) ﬂ
\mw\u re Details - Mr.‘smnk Hazardous Waste & Samples PCB-1D: (54856) -
R ~y
A Sample Details
. ~
b Process Stacks
-~
¢ Flue gases Stacks s
Sr  Stack attached to Mg Remark | APCM | Fuel ] Consp-Umit | SM_
i Matenal Handling 0 Water sprinkler DSS.GRB,WSP Mining N .-\,\
p Details about Hazardous Waste VManagement : F\
E Products : -
hf_ i ol ' i"_rg_:l_qél_\lg_n_w_ _ __i— \OC Qt) __C‘C". Qr\:_'__“__l_ Appllecl Qty | '_ = In_sp_ectinn_Rema-.rk ;)
285000000 28500.000 - MT3 28500.000 CCA renewal ~\

1 11_11'1-.::?;__-"!_% Boulder

F Raw marerial : ~
- S TR Raw Material Name s ) | Capacity - Unit/ Month o
| 'na 0.000 - —

G Water CunSumptiou & Generation Break up ~
St Water Code (Qty in kipd = Kilo Ltr per Day)| WC: 6000 WWG: 0.000_ Water Source | Remark
I Domestic Purpose : e T TCHO00 T SRS Other | -

Dust Suppression 75,000 000 " Tankers -~
11 Solid Waste -
- - < : o -~
Inspection Tenm @ SANJAY VARMA.ASTT.ENGG. -
| hereby, that Lativde-Longitude, Inspectivn Phoiographs, all the PO, Dats mentivned above. Tees paid has been checked & ecniibied A
-~
-~
”~
Signature By(SANJAY VARMA,ASTT.END:,
~
-
-~
H
-~
~
-~
-~
~
-
-~
~

|
]
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-~ Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No. 455/456,
-~ 455/456, Vijay Nagar,Jabalpur
-~ Jabalpur
Tele : 0761- 4042780,2647878
~
-~ RED-SMALL CTE-Expansion CONSENT NO: *** PCB ID: 75814
AOytw \0:21865,23/08/2022 N E-104
%;“?ﬂ()ﬁ&é/ﬁﬁ’ Consider under Vivad se Vishwas Scheme Cotsont No:C TR }_’ﬁated 23/08/2022
»
“ To,
- M/s. Tirupati Minerals (Stone Crusher),
Village-Dahedi Teh-Kirnapur Dist-Balaghat,
- Dist : Balaghat,
a Subject: Grant of Consent to Establishment (CTE Expansion) under section 25 of the Water (Prevention & Control of Pollution)
-~ Act, 1974 under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 & Change of Name
Ref: Your Consent to Establish Application Receipt No. 1190367 Dt. 08/08/2022 and last communication received on
& Dt.04/08/2022
~

~

™ plant/activities at Village-Dahedi Teh-Kirnapur Dist-Balaghat

)

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974
under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the
said Acts in any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial

1

-~ SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra No. 466 & 467 Village-Dahedi Teh-Kirnapur Dist-Balaghat ,

~_—

b. The capital investment in lakhs: Rs. 288
™ ¢ Product & Production Capacity:
-~ Product Qty / year
. Stone Gitti 140000.000 Cubic Meter

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions

~ mentioned above. For this purpose you shall have to make an application to this Board in the prescribed proforma at least
- two months before the expected date of commissioning of your industry. The applicant shall not operate the unit without

obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and
-~ gZaseous emission.
~ Enclosures:-
~ * Conditions under Water Act

* Conditions under Air Act
-~ * General conditions
~Terms & Conditions :
& 1-  All the liability under the provisions of the Water (Prevention & Control) of Pollution) Act, 1974 and Air (Prevention & Control) of
-~ Pollution) Act, 1981 shall be applicable on changed nam: organization
2-  The other content of the consent orders/permissions of the Board and consecutive renewals issued till date shall be binding on the new

~ name organization
- 3- The Name changed with new name Shri Tirupati Minerals (Stone Crusher) in place of Dinesh Agrawal Stone Crusher
~
-~
-
~ e riag fem lm-h'

Sigi

~ (Organic Authentication on AADHAR from UIDAI Server) Regional Officer
“ TPAV # UU3YE179S5

-~
P us Ceriificate generated from sgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic in using "TPAV® Number Page: 1/6
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 5.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 2.000 KL/day
2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-90 DS Notexceed 2100 mgll |
Suspended Solids Not exceed 100 mg/l, Chlorides Not exceed 1000 mg/l. |
BOD 3 Days 270C Not exceed 30 mg/l. I
CoD Not exceed 250 mg/l. ‘
01l and grease Not exceed 10 mg/L J

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-90
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.
coD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC: 5500 [WWG : 7.0000  Water Source Remark
1 | Domestic Purpose 5.000 3.000 | Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any e?lhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for priof permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shill be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified she guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iil. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
flirough MG e 10 T 0. Consent No:CTE-104388
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11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent. 3
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat. s

16. Provision for Electric Power Failure- '
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent. !

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions. !

Additional Water condition.- (if any) .-
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CONDITIONS PERTAINIjVG TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

Name of section Capacity Control equipment to be installed P.M, SOX,
s NOX(mg/NM3)
; Dust Suppressor,Green Belt, Water
Stone Crusking TSTPH | oorinklor Wind Bresking Wall RSMP

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m* 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m* (PM2.5 pg/m* 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m’

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m®

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-IIl emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises .

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,
spillages etc. f

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

Additional Air condition:- [if any)

-
-
~
—_
—_
~
ﬂ
-
~
~~
-
-~
-~
—
-
~
-~
~
_—
-
—
—_—
-
~~
~
—
~~
o |

-The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board
.- The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust
~3- The stone crusher shall provide dust extraction for screen as per guideline \
4- The stone crusher shall construct boundary wall to protect flow of dust into nearby fields
7. The stone crusher shall develop 10 meters wide green belt all around the periphery to made as curtain for nearby fields.
6- The stone crusher shall maintain the ambient air quality within the prescribed standards
- The stone crusher shall install following air pollution control measures for control of air pollution as per standards in Environmental
~Protection) Rules 1986 :-
\1v) Dust containment cum suppréssion system for the equipment
#~(v) Construction of wind breaking walls
H[vi) Construction of the metal road within premises

~
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GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are md&e functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to c?mply separately as per there Act/ Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3 1st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts,

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

)))))))))))))))))))))))))))))))))))))))))_)
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Additional condition:- fif any) :-

1-The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board

2- The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust

3- The stone crusher shall provide dust extraction for screen as per guideline

4- The stone crusher shall construct boundary wall to protect flow of dust into nearby fields

5- The stone crusher shall develop 10 meters wide green belt all around the periphery to made as curtain for nearby fields.
6- The stone crusher shall maintain the ambient air quality within the prescribed standards

7- The stone crusher shall install following air pollution control measures for control of air pollution as per standards in
Environmental (Protection) Rules 1986 :-

(iv) Dust containment cum suppression system for the equipment
(v) Construction of wind breaking walls
(vi) Construction of the metal road within premises

Special Conditions

o  This consent in no way be taken as a measure of proof that Mine have not violated the provisions of this Act at
any time in the past.

e Stone Crusher shall ensure compliance of all the conditions mentioned in Environmental Clearance order
issued by SEIAA

e Stone Crusher shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by
MoEF/CPCB/MPPCB time to time as required and if applicable .

e Stone Crusher shall comply the Directions/ Orders issued by Hon’ble Supreme Court/ High Court/ NGT time
to time in the relevant Writ Petitions
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Enclosure 20

SITE VISIT PHOTOGRAPHS: M/s TIRUPATI MINERALS STONE CRUSHER & MINES,

DAHEDI, TEH. KIRNAPUR, BALAGHAT DATED 13-09-2022

KUCHCHA VILAAGE ROAD AT
KH.No. 465 REVENUE FOREST

Mineral Stock
at Kh.No. 467
! (2 hectares)

TIRIPATI MINERLAS STONE CRUSHER AT KH. NO. 466 & 467




VIEW OF STONE MINE AT KH. No. 466 & 467
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BITUMIN TOPPE]D ROAD

REMOVED PORTION OF
THE WEIGH BRIDGE OF
ﬂtﬂususn
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WEIGH BRIDGE THAT HAD ENCROCHED KH. NO. 465

WEIGH BRIDGE REMOVED
FROM HERE
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METALLED ROAD

TEMPORAY SHED REMOVED PADDY CULTIVATION IN KH.NO 465

THE ENTRANCE TO THE CRUSHER & MINE

APPROACH ROAD IN KH. 465

WIND BREAKING WALL SHIFTED INSIDE
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METALLED ROAD

TIRUPATI MINE VIEW

VILLAGE ROAD IN KH. 46!

TIRUPATI CRUSHER VIEW




VIBRATORY SCREEN OF CRUSHER VIEW
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DISCHARGE OF DEBRIS IN DRAIN
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OTHER MINE NEAR TIRUPATI MINERALS

1494344444444 44414414 4444144433434 ST 2T AL E R




13-09-22

MINE INSPECTION BY OFFICERS
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PHOTOGRAPHS OF MUNARA FIXING PROVIDED BY MINING OFFICER
BALAGHAT ON 15-09-2022
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